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<& Nipponiridlia Mutual Fund

Wealth sets you free

/

Mutual Fund Investor Awareness Program

To increase awareness about Mutual Funds, we conduct Investor Awareness Programmes (IAPs) across
the country. Schedule of upcoming IAP is as mentioned below:

Date

Time

Location

05™ July, 2025

06:30 PM

Vadodara

Venue: Keys Lite (by Lemon Tree Hotels), Samruddhi Trade Centre, Waghodia
Dabhoi Ring Road, Vadodara - 390025, India.

Name: Rajeev Bhargava | Mob. No.: 9374150770
Nippon Life India Asset Management Limited | CIN : L65910MHI995PLC220793

Good gets bellere

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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FINANCIAL EXPRESS

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Kesolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai - 400021
Branch Add: Office No-1216-1220, 12th Floor, Naurang House, Plot No-21, Kasturba Gandhi Road,Connaught Place, New Delhi-110001

POSSESSION NOTICE (As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)

srriciopal  CAPRI GLOBAL CAPITAL LIMITED

rav timireo Registered & Corporate Office :- 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
Lower Parel, Mumbai-400013 Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi — 110060

Whereas the undersigned being the Authorized Officer of Authum Investment & Infrastructure Limited (“AlIL”)
(Resulting Company pursuant the demerger of lending business from Reliance Commercial Finance Limited
(“RCFL”) to AlIL vide NCLT order dated 10.05.2024). under the Securitization, Reconstruction of Financial Assets

TENSILE STE

EL LIMITED

RELEVANT PARTICULARS

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Capri Global Capital Limited (CGCL) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise

I Nams of comporata deblor Tenslbe Steel Limited of powers conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read s Dale of incorporation of carparate dablor | 28111960 Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned
with [Rule 3] of the Security Interest (Enforcement) Rules 2002, issued Demand Notices upon the Borrowers/Co- ;‘i s s : | s e = R e T g T v herein below to repay the amount mentioned in the notice within 60 days from the date of receipt of the said
borrowers mentioned below, to repay the amount mentioned in the notice within 60 days from the date of receipt of Pl O ICOT NN NP IR LR | | N O r, Ly e notice. The borrower having failed to repay the amount, notice is hereby given to the Borrower(s)/ Guarantor(s)
the said notice. , nGorporeted / megistered and the public in general that the undersigned has taken possession of the property described herein below in
The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers {4 |Comporate Mentity No - Limiled Liability | LIS3353G1960PLLO0 1006 exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the
exercise of powers conferred on him/ her under Sub-Section (4) of Section 13 the Act read with Rule 8 of the Security |2 Address ol he registared office and Hirabag. Vishwamin Rd., Baroda, Guarat- section 13 of the Act, in respect Of_ time available, to re_deemthe secured assets. The_borrovyer in particular anq the
Interest (Enforcement) Rules, 2002 on the below-mentioned dates. principal offica (if any) of corporate delbbor [ 350009 putl:;_llc t"; gt‘i”erﬂ are hf&%bé’&a“t'oned nottto deal t‘_’V'th dt?]e proper‘éy a”E‘(ham; deatll?r?s with the property will be
The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property (6. |Insohency comenanceemant date in D307 2025 Subject to the charge o or an amount as men |one. .ereln under With Interes- U)ereon. _
and any dealings with the property will be subject to the charge of Authum Investment & Infrastructure Limited (“AlIL") respect of comporata deblior S.| Name of the Borrower(s) / Description of Secured Asset Demand Notice  Date of

| esp
The Borrower/co-borrowers/Mortgagor(s) attention is invited to the provision of Sub-Section (8) of Section 13 of the I7.  |Estimaied dale of closurs of nsolvency [ 30.12.2025 N. uarantor(s (Immovable Property) Date & Amount Possession
Act, in respect of time available, to redeem the secured assets. : resolution process . 1.| (Loan Account No. All Piece and Parcel of House No. 165, area 25-04-2025 03-07-2025
Sr. [ Loan Account No. / Name of Borrower | Date of Demand | Date of Possession / | Amount in Demand Notice (Rs.) ;'H' _le;':': i "39"2“":“1__:"”":”':” ':'T[r'le EAETFIJ Lal Chakravart], LNCGCOKHTL0000005065 admeasuring 150 Sq Yds, khewat No. 102/70, Rs.

No. /Co-borrower / Notices Possession Status ::::I;Tl:yppr;;;r:?':: REAI- S LGN IEE:F‘.:: e wmm— (old) 89400005471800 (New) |Khatoni no. 184, Khasra No. 108, 109/1/2, 21,03,598/-

1. | RLLPDEL000005924 /- ANIL | 23-01-2025 02.07.2025 | Rs. 3254827/- (Rupees Thirty-Two (o Ao and ol of oa it L Fost Floe Toleia Bk Yo of Delhi Branch) Khatouni No. 84, Khewat no. 303/224/1, Khasra ||
PANWAR (DECEASED) Symbolic Lakh Fifty-Four Thousand Eight R v o [ ’ Late Rajpal Khatana (Through |No. 109/2, Gali No. 2, situated at residential colony Indra Complex Colony,
(THROUGH ITS ALL-LEGAL possession Hundred Twenty-Seven Only) As On [:ELE:":; oo e EEH:I-I:-E:*' - - - his Legal Heirs) (Borrower) Nehar par, Old Faridabad, Haryana 121002 Alongwith Construction thereon
HEIRS) / ANITA PANWAR 18th January 2025 o Hd dre::-. el b e e el b o U Mrs.Maya Devi, Mr.Sandeep Present and Future both. Boundaries as Under :- East :- Plot No. 165-A

D54, First Floge, Defence Colory, Ne'w

Defl- 110024 West :- Plot No. 166 North:- Plot No.168 South:- 30" wide Road

Description Of Properties :- All The Piece And Parcel Of The Property Bearing Municipale No. 161-B, Situated
In The Revenue Estate Of Majid Moth Presently Known As Gautam Nagar, New Delhi, Khasra No. 116/93/1, Yusuf

cormaspondenca with fe inlenm masolulan Kumar (Co-Borrower)

. . . . -{ . Th| r . . = o " N " 1] " ] . .
Sarai, Behind Indian Oil Building, Delhi-110049, Admeasuring 100 Sq.yds. - f:;.m;:?fi T ﬁl:rrr:1 ?;?;.;E;HE@EW" com Place: Delhi/NCR Date : 05-07-2025 Sd/- (Authorised Officer) For Capri Global Capital Limited (CGCL)
. | ) a b J E s
2 [ RHAHDEL000073832 / 23-01-2025 03.07.2025 Rs. 22,26,692/ - (Rupees Twenty- 112 |Classas of craditore. Fany mder clagse |NA I
DAVINDER KUMAR GUPTA / Symbolic | Two Lakh Twenty-Six Thousand Six (b o b £abilin (0 ol SRR Ot TWENTY-FIFTH SALE NOTICE
POONAM AGGARWAL possession Tundredzf‘;lznsety"rwo Only) As On 7th ascestaingd by tha interim resalufion RELIABLE FINANCE CORPN PRIVATE LIMITED (UNDER LIQUIDATION)
anuary : profassional CIN:U74899DL1956PTC002640
Description Of Properties :- All The Piece And Parcel Of The Property Mig -01 On First Floor, Residential Plot (13, [Mames of Insohency Professionals MA (The Corporate Debtor)
No. A-387 Land Measuring 102.77 Sq.yds, Khasra No. 1375, Block-A New Pachawati Colony, Village — Dendaheda identified o got a5 Authorsed Reg.Off.:106,T-10 Main Patel Road, Guruarjun Nagar, Shadi Khampur New Delhi-110008, India
Pargana- Loni, Tehsil And District. Gaziyabad-201001 (U.P.) Regreseatativa of craditors in a class Email ID:reliablefinance.liquidation@gmail.com
- . 14 s e Liquidator: Satyendra Sharma
3 | RHAHDEL000040936 / 23-01-2025 02.07.2025 Rs. 30,68,293/- (Rupees Thirty Lakh Sixty . ( Three names for each class | Liquidator Address:M-3,BlockNo.51,Anupam Plaza-Il First Floor, Above Axis Bank Sanjay Place, Agra,Uttar Pradesh-282002, India
KAMAL KUMAR ATTRI/ Symbol_lc Eight Thousand Two Hundred Ninety (14, izl Relevent Forms and ietlink: Emaill D:satyendrasirp@gmail.com,
KHUSBOO VERMA possession | Three Only)As On 7th January 2025 (b) Deetails of authorized representatives | hitps:Vibbi gov infendhiomaldownloads E-Auction

ana avaliable al:
Matica is heraby given that the Mabonal Comgany Law Trisunal, Ahmedabad banch has argerad

Description Of Properties :- All The Piece And Parcel Of The Property Flat No. 1506 15th Floor Tower E-5
Panchsheel Greens -li Plot No. Gh-01a Sector 16 Greater Noida Uttar Pradesh-201308 Admeasuring 915 Sq.ft.

Sale of Corporate Debtor under Regulation 32 of the IBBI (Liquidation Process) Regulations,2016
Date and Time of Auction: 01.08.2025 from 2:00 P.M. to 3:00 P.M..

4 | RHHTDEL000045323 & 24-03- 2025 03.07.2025 Rs. 2346619/- (Rupees Twenty- the EDTNEF-':E!'I'IE!I'Ifoa corporate insoévency resolution process of tha Tensile Steel Limited on ( With unlimited extension of 5Sminutes each)
RHHLDEL000044928 Symbolic Three Lakh Forty-Six Thousand Six DE‘-D-?-E"J_EE'- 5 e : NOTICE is hereby issued for sale of Assets of Corporate Debtor on standalone basis or Sale of Corporate Debtor on going concern basis under
| RAJEEV GOYAL / possession | Hundred And Nineteen Only) As On The creditors of Tensil: Steel Limited are hereby cabed upon o submit their claims with praof an Regulation 32 and 37A of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016, in possession of the Liquidator,

or before 194h July 2025 fo the Interim Fesolution Professional 3t ihe address menfioned against
aniry No. 10 The fmancial craditors shall submit thair clairms with proof by elecironic maans only
Al other creditors may submit the ciaims with proodin person, by past or by slectranic means
Susnizsion of falze or miskeading proofe of ciaim shall atract penafies.

Sdi- CA Bihari Lal Chakravarti,

MEENAKSHI GOYAL 31 January 2025

Description Of Properties :- All The Piece And Parcel Of The Property One Built Up Portion On Second Floor
Upto Ceiling Level, Without Roof Rights, Plinth And Covered Area Measuring 85.4 Sq.yds., Consisting Of Three
Plus One Room Set, Fitted With Electricity And Water Tap Connections With Their Separate Meters With Common

appointed vide order dated 15" November, 2022 passed by Hon'ble National Company Law Tribunal (NCLT), New Delhi, Bench VI, New Delhi and
to submit the expression of interest (EOI) within 14 (Fourteen) days from the date of issue of public notice i.e. 19.07.2025

The sale of Company will be done by the undersigned through the e-auction platform https://ibbi.baanknet.com/eauction-ibbi or such other platform
as may be permissible under IB Code:

Entrance Passage And Staircase With The Rights To Install/Maintain T.V. Antenna & Water Tank On The Roof Of Intarim Rasolution Professional S No.| Description Manner of Sale Reserve Price(INR) EMD (INR)  |Bid Incremental Value
T e A o oy Bearg Mo, 272 (low). Bk No 210K Gt Of e No, Siuates Al The o tr o Tr S| | 1. oot (o ks Coprte 243576445 oG ZE30000 | 250001
’ gar, 9 P , 129 : : Date-0507.2005 IEBI Rag. No.: IBBUIPA-O02/|P-N008E12019-2020042776 investments except | Debtor on standalone basis | Eighty- Three Lakh Fifty-Seven (Rupees Twenty- | (Rupees Two Lakh
5 | RHHLDEL000025153 / 17-02- 2025 03.07.2025 RS.8955509.32/- (RUPEES EIGHTY- Place- Delhi AFA Valid upto 31.12.2025 Akul Securities under Regulation32(c) 11BBI Thousand Nine Hundred Forty-Six Eight Lakh Thirty | Eighty-Three
PRASHANT KUMAR / Symbolic NINE LAKH FIFTY-FIVE THOUSAND = : : : e — Pvt Ltd (Liquidation) Regulations, 2016 | and Forty- Three Paisa Only) Thousand Only) Thousand Only
RALLAVI SINHA possession | FIVE HUNDRED NINE & THIRTY-TWO 2. |Inventories except 2,62,65179.31 (Rupees Two | 26,20,000.00 262,000.00
= ————r = RS — Torp ——— TJAI.tSE ONLY)NAS::;:):'O;ZOZS . gf:afrfes Ofl?gi% ” C7ror’e S,ixty-Two Lakh Sixty-Five (Rﬂpe’es fwenty- (I,Qup’ees .Two Lakh
escription roperties :- e Piece And Parce roperty Bearing Unit Bearing No. A- , (Admeasuring uffyarn Ltd, Carewe Thousand One Hundred Seventy- | Six Lakh Twent Sixtv-Two Thousand
1845 Sq.ft.), 13th Floor, Block-A, “Antriksh Golf View-li, Plot No. Gh-04b, Sector-78, Noida, Gautam Buddha Nagar (UP.) SOPHIA EXPORTS LIMITED Exim Ltd, Intellectual Nine and Thirty-One Paisa Only) | Thousand omyg/ OnI)}/I)
Dated : 05.07.2025 Authorized Officer ke Vours Bxports P L
P A D ih' .N ‘da & Ghaziabad Auth | ¢ t & Infrastruct Limit (i Reg, O 4573/201 Pahtak Badal Bage, Hauz Cay, Deni - 110006, India ] EXP
ace : beihi, Noida aziaba uthum investmen nirastructure Limite Corp. Off.: 81, Functional Industrial Estate. Palparganj, Defhi - 110092, India 3 Applications filed under | Not Readily Realisable Assets | 16,81,57,910.00 1,68,00,000.00 16,80,000
E-mall; ”r”@ﬁnph'aﬂmn{zfg'ﬂ|_E§§E1*‘:|EDE::| WivW . SopTiaexpon.com | ?ﬁgt'olnsgowz)g?%&}g: (NRRA) in terms of Regulation | (Rupees Sixteen Crore Eighty- E:Rupegg One | (Rupees Sixteen
7 . : 011-4304 "and PUFE| 37Aof the IBBI (Liquidation | One Lakh Fifty-Seven Thousand | Crore Sixty- Eight | Lakh Eighty
OFFICE OF RECOVERY OFFICER DEBTS HE‘Eﬂ"'JEH"I’ T.HIBUHAL L, DELAI NOTICE OF 415T ANNUAL GENERAL MEETING, BOOK CLOSURE trrea%cs);;irgn,avrv]hich have | Process) Regulations, 2016 | Nine Hundred Ten only) Lakh only) Thousand only)
dth floor Jeevan Tara Bullding Parliament Street New Delhi -110001 AND E-VOTING been classified as Not
. " Motice is hereby given that the 418t Annual Genaral Meeting (the AGM) of the Company Readily Realisable
REZITIA016 Sale Proclamation Notice 0.A No. 379 of 2014 is scheduled 1o be held on Tussday, 20 07,2025 at 10:30 a.m. atB1, Functional Indusirial o e L
State Bank of india Vs Rakesh Kumar Gaur Estate, Fatpargan], Delhe-1100592, o transact the businesses menticned in the Motice IBBI (Liguidation
. i canvening the AGHM. Process) Regulations
Proclamation of Sale under Rule 38, 52(2) of second schedule to the Income Tax Act, 1961 read with the In compliance with the provisions of Secton 108 af the Companies Act, 2013 (Act) read 2016 pending before the
Recovery of Debts due to Bank and Financial institutions Act, 1933 with Rule 20 of the Companies {Management and Administration] Rules, 2014, as Hon'ble NCLT
[ o i _— ; i A oy arte | ded (Rules) and Regulation 44 of the Sacurities and Exchange Board of India , , -
(Cd1) Rakesh Kumar Gaur S'o Ram Pal Singh, Rio A-19, Dilshad Colony, Delhl-110005. Also at: Clo M's Abhi films, 1498, Bhageath | [2Me0 : . o Entire C ih | Corporate Debtor as goin
Palace, Chandni Chowk, Deifi. Also at: Flat No G-1 Plot No B-37, DLF Dilshad Extnlll, Ghaziabad(UP). (CD2) Rajesh Kumar Sfo|  |(kisting Obligations and Disclasure Requirements) Regulations, 2015 (Listing b |are e ner | conoern  pursuant  to- the| 2212871 | 204000000 | 3840000
Mahender Singh, RioB-35, Second Floor, Flat Mo F-3, D#shad Colony, Delhi-95 | Regulations}, tha Enmpan].rlspmvldlng_alemmnlc woting facility (Remote e-wating) . (Rupees Three Crore Eighty-Four ( Rupees Thirty- (Rupees Three Lakh
! . 1 ben L rryrm b Lo e b U Lo casd their vodes alecrondcally, Accordingly, the ilems asset mem.orandu.m R(_agqlatlgn 32(e) of the IBBI Lakh Twenty-Two Thousand One Eight Lakh Forty Eighty-Four
1. Whereas Recovery Certificals No. 227/2016 in OA Ne. 379 of 2014 drawn by the Presiding officer Debls Recovery Tribunal-l for the ; of I:uu_sineas gi'..'al_'l inthe N-::-‘.in:g of the: AG_M may hf."ll'ﬂﬁiﬂ.l:tﬂd throwgh Remote e-voiing on the basis of going | (Liquidation) Regulation, 2016 Hundred Twenty-Eight Rupees Thousand Rupees| Thousand Rupees
recovery of a sum of Rs. 10,62 938 40, together wilh costs and luture interest of @14% p.a,, from the dale of fling of O&.i 2 12/0B2014, 1l | [provided by National Securities Depository Limited (NSDL). c??cgrnsix?fept sh&(rjes and Seventy- One Paise Only) Only) Only)
realizalion and also o pay as per cerfifcate, from ihe deblors together with cost and changes a5 perrecovery cerfificate. 2. And whereasihe | | In pursuant fo the SEBI Circulars, membears are informed ihal the Company has % " 'a” Eu -yarLr:d ’
undersigned has ordered the sale of property mentioned in the schedule below in satiséaction of the said certificate 3. Motice is hereby given | [ completed despatch of the "Notice of AGM and Annual Report’ for the financial year Ftelectual Bulkders
that in absence of any order of postponement, the propertylies as under shall be sold by e-suction and bidding shal take place through "on | |2924-25 on 04.07.2025, through slectronic made o the Sharsholders whosa emall Pt L, Yuvra
- T : T TN o oy P .| |addresses are registered with the Company | Depositories in accordance with the viLi, Yuvray
ine Elecironic bidding” through the website hitps:fwaw bankeauctions.com on 08.08_2025 between 12.00pm and 1.00 pm with extensions | e ey paila i : it Exports Pvt Ltd and
PP ¥ ; s g : | T s e { | Circulars issued by the Ministry of Corporate Affairs and SEBI. As per Regulation o
of 3 minutes duration after .00 pm, if requined. 4. The EMD shall be paid through Diemand Orafl!Pay order in favour of Recovery Oficer. DRT- | 1 aerq k) of Listing Regulations, the letter providing the GR Code and weblink including Akul Securities Pt Ltd

|, Delthi-Afc R.C. No. 227/201%6 along with self attested copy of identity {votar ID card/Driving License/Passport) which should contain the |

| 5. NON CURRENT INVESTMENTS (UNQUOTED SHARES) ON STANDALONE BASIS PURSUANT TO REGULATION 32(a) OF IBBI
address for future communication and self-attested copy of PAN Card must reach 1o the office of the Recovery officer, DRT-1, Delini latest by |

(LIQUIDATION) PROCESS REGULATIONS, 2016

the axact path, where complets delads of the Annual Report are avadable, is baing sent
ta those members who have nol feqistered Iher emall addeessias) edher with the

{06/0872025 befora 5.00pm. 5. The Envelope containing EMD should be super scribed R.C No. Z2712016" slongwith details of the senderie. |  |Company /Depositories  ABS Consuitant Pvt. Lid. (RTA). S No. | Particulars No. of shares with face value | Reserve Price (INR) EMD (INR) Bid Incremental Value
addrass, e-mail IDand h.#-:tiie nu:nl::erﬁ-lc. B. intending um&rshallrc&d a valid Login Id and Password 1o Parsipata in lrw-_-_E-.fl.uE:!n:unérrlz‘uI [ | Members are furlhar infarmed that A | Akul Securities Pvt Ltd Sold at 11th Sale Notice
addrass and PAN Number. For dataits with regard 1 Login id & Passward, please contact Mis C1 India Pyl Lid., Gulf Chemical PlolNe. 301, |ay  Remote e-Voling shall eommence al 9:00 am. on 28.07 2025 and and a1 5:00 p.m :

: | ; . P B. | ECHT Finance Ltd 8,72,500 sh 10/ 23,53,923.39 2,35,000.00  23,500.00
15t Floor; Udyog \ibar Phasa-il, Gurugram{Haryana) Helplina Mo, 0124-4302020/21/22/23, websila: https/feww.bankeauctions.com and | on 28.07.2025 and beyond that it ahall be disabled by NSDL : inance 72,500 shares @ 10/- 99,949, 199,000, OV
Email ki supponifibankeauctions.com 7. Prospective bidders are required o register themsefves with the porlal and oblain user| |b} A persan, whose name is recorded in the Register of Members or in the Register C. | Euro Asia India Corporation Pvt Ltd 4,32,300 shares @ 10/- 11,98,786.19 1,19,000.00,  11,900.00
IV prssword well in advancs, which is mandatony for bidding in a@bove e-auchion fram Mis -1 IKDAPYT LTD, 8, Detads of concarmed bank | of Beneficial Owners maintained by the Depositories as on the Cut-off date i.2 i A

p f : we d Eﬁ chis Lo ory o b 19 in &l . E: au bl sL-11 E . ! L ; L r:v::-“': : E-d 3 ! 22,07.2025, shall only be entitlad to avai the facility of remate s-vating as well 8t D. | Gunny Auto & Finance Pvt Ltd 17,33,900 shares@10/ 49,79,893.52 4,97,000.00 49,700.00
oificersiHelpling numbers eic. are as under- Name & Designation: Karan Singh (Chief Manager), 5BIRACPC, F-40, 2nd-3rd floor, Ring | ; - ,

P 3 P W ot i : : ; T | woting at the AGH through Poll Faper. A person who i not & member a5 on the E. | Microland Developers Pvt Ltd 1,50,000 shares @10/- 32,00,059.11 3,20,000.00, 32,000.00

Road, South Extension Part- 1, New Dedhi- 110043, 8. What s proposed to be sold and the rights 1o which the certificate debtors ane entitled | Cut-off date should treat this MNotice for information purpose only. Viating rights shal e
n respect of the properfies. The properties will be sald along wilh liabiliies, if any the extent of the properiies showr in the proclamation is s | b reeckanind or B paid-ug valus of the shares registere in the name af the mem- F._| NCV Securifies PvtLtd 75,000 shares @10/~ 2,06,248.72 20,000.00 ___2,000.00
per the Recovery Certificate scheduled Recovery officershall not be respansie for any variation in the extent due 1o reason The properties | bers ofthe Company as on the said date: G. | Paschim Finance & Chit Fund Pvt Ltd 8,00,000 shares @10/- 46,82,742.35 4,68,000.00 46,800.00
will ba soid 'As is whera ig” and "As is what ie” conditicn. 10. The Progerty can be inspecied by prospective bidder(s) before thedateofsalefor{  fc) A nonsindividuwal Ehrflrll.':lfﬁJl?é.'lr or sharehoddes hmdlngmmcurnies I-T [jéjyslzal rnuge. H. | Pelicon Finance &Leasing Pvt Ltd 1,96,500 shares @ 10/- 5,25,153.61 52,500.00 5,250.00
which the above name officer of tha bank may be contacted. 11.The undersigned reserves the right to accept or reject any or all bidsif found | who acquires shares of the Cormpany and becomes a Member of the Company after - . . . 2 N 0 299644375 2.99.000.00 29.900.00
unreasanabie or posipona the auction 3t any lime withaut assigning any reason_ 12, EMD of unsuecessful bidders will ba recaived by such | the despaich *:'”':E Nolica Td haids Erms B8 Oh U EAR O Coke e SEA TR TG {J fﬁterhréq Ind.|tz.;1 Ce;)pl):al-lt:erwces R ?42888 ShafeS @1% 72,88’081.69 7'201000. 00 7é OOd 00
bidders fram ragistry of DRT-|, on identification/Production of identity peoof viz., PAN card, Passporl, Voter's |0, Valld Driving License of | :T:%T'E:;"g?‘g‘}ﬂﬁgn: C?iiiﬁéﬂ ;’;ﬁa‘;“;':?ahinie”ﬁ;,”ﬂ ﬁé?:fiﬂﬁ?ﬂ T_:t' {2 SEATER Y 25,000 shares @10 Py —— —
Photo ldenlify card issued by Govl. and PSUs. Unsuccessiul bidders shall ersura return of their EMO and if nol recesved within a resanabile | :::'-'Dllnlu @nsdl e w”'m'l il fres no EIEEHIE-EE ?UHLi of 1o RT 'gn' at K. | VIP Leasing and Finance Pvt Ltd 4,00,000 shares @10/- 9,89,816.38 98,000.00 9,800.00
lime, immediately contact the Recovery officer. DRT-I, Deihiior the bank. 13. The sale wil be of the property of the above named CDs as | absconsuttant9S@gmail.comor call on at 033-22301043/22430153. However, if L. | Virgin Capital Services Pvt Ltd 4,05,000 shares @10/- 10,28,117.95 1,00,000.00  10,000.00
mentionad in the schedule balow and the liabilities and daims attaching to sald properly, so far as they ascartained are those spacifiad in the { any parson is already registaned with NSDLUCDSL for remate e-Voling, hadshe can Total 3.14.49.271.68 31.28.500.00 312.850.00
schedule against each kot 14. The property wil be put up for sals in the lots specified in the schedule. If the amount to be realized is satisfied | uae hisfher existing User I and Password for casting kis/her vaote. individual share- AR ki b b

halders holding securilies in efectnonic mode and who acqueras shares of the Com- 6.
pany and becomes & Member of the Company after desgatch of the Motice and halds
shares as on the cul-off date may follow the login process mentioned in the Nobics
ol AR, Mambars may-akzo iogin by using the existing login credentials of the

INVENTORIES ON STANDALONE BASIS PURSUANT TO REGULATION 32(a)
OF IBBI (LIQUIDATION) PROCESS REGULATIONS, 2016

No. of shares with face value | Reserve Price (INR)| EMD (INR) |Bid Incremental Value

by the salke of a portion of the property. the sale shall be immediately stopped with respact o the remainder. The sale also be stopped if, before
any Ied is knocked down, the amears mentianed m the saad certibcate, infersst cosl iinl;]uu:llng cost ol the salel ars tenderad o lhe olficer |
conduching the sale or proof is given to his sabsfacton that the amount of such certhicate, mieresi and cosls have been paid 1o fhe |
undersigned, 15, No officer or other person, having any duty to periorm in connaction with saée, however, either direcily or indirectly bad for, |

S No. | Particulars

basis”,

» o«

BRIEF TERMS AND CONDITIONS OF E-AUCTION SALE: The sale shallbe subject tothe terms & Conditions prescribed in the Security Interest (Enforcemént

STATUTORY 15 / 30 DAYS SALE NOTICE UNDER RULE 9(1) AND 8(6) OF SARFAESI ACT 2002

) Rules 2002. (1) The sale of Secured Assets is on “as is where is basis”,
whatever there is basis” and “no recourse basis” for and on behalf of the Secured Creditors viz.: IDBI Bank Ltd. (2) The sale is strictly subject to the terms & conditions given in this advertisement and in the “Bid Document”. Bid document can be
obtained from any of our offices, on all working days or downloaded from IDBI's website i.e. www.idbibank.in and also at https://www.bankeauctions.com (3) The sale would be on e-auction platform at website https://www.bankeauctions.com through
E-aucion service provider C1 India Pvt. Ltd., Contact Mr. Vinod Chouhan (email: delhi@c1india.com and support@bankeauctions.com ) or Cell: +91-9813887931 |Phone: +91-124-4302020 (4) The authorized officer reserves the right to accept any or
reject all bids, if not found acceptable or to postpone/ cancel the auction at anytime without assigning any reason whatsoever and his decision in this regard shall be final. (5) The successful bidder will be required to deposit 25% of the sale price
immediately on confirmation of the sale, inclusive of earnest money deposited. The balance amount of the sale price is to be paid within 15 days of the confirmation of the sale or such extended period as may be agreed to by the AQ. In case of failure to
deposit the balance amount within the prescribed period, the deposited amount shall be forfeited, including eamest money. (6) In case of default in depositing the 25% bid amount immediately or balance 75% of the bid amount within the prescribed
period, the amount already deposited will be forfeited and secured assets will be resold. (7) All statutory dues/ attendant charges/other dues including registration charges, stamp duty, taxes extra shall be borne by the purchaser. For further details and
complete Terms and Conditions, please visit www.idbibank.in and/or contact the Nodal officers/Authorized Officers mentioned above against each property.

The borrower/guarantors are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary expenses before the date of e-auction failing which the property will be auctioned/sold and
balance dues, if any, will be recovered with interest and costs

n oW

asiswhatis

Date: 04.07.2025 Place: New Delhi

Sd./- Authorised Officer, IDBI Bank Ltd.

| demat account held through D tory Participand tered with MSDL or COSL Quoted Shares
acquire or atlempds to acquire any interast in the property soid, 16, The sale shall be subject o the conditions prescabed in the Second | ,,:,,”Jf',,j{?;;“rﬂun.'??_ o EEResln TRrERA e - A. [ India Stuffyarn Ltd Sold at 8th auction
Scheduled to the income:-Tax Act, 1567 and the rules made there under to the further followsng conditions. The particulars specfiedinthe | fd)  The facility for voting through Ballot Paper shall also be made available at the AGM
annexed schedule have been stated to the best of the information of the undersigned , but the undessignied shall not be answeratie for any | and the mambers attending the AGM who have not cast thair vole by remote a- B. | Kappac Pharma Ltd 13,500 shares @10/- 377,068.75 37,000.00,_ 3,700.00
efror, mis-statemant or omission for this proctamation. 17, The amount by which the biddings are to be increased shall be in multiple of Rs. | Voting shall be able to ﬁgﬁﬂe mﬂilfziﬂht through I-"EJ_I F’q!rinhﬂr at th a'-bjli_l?-hﬂ- A hrnam}er C._| Reliance Power Ltd 27 shares @10/- 868.482 80.00 8.00
5.000 (Re. Fiva Thousand Only). In the avent of any dispute ansing as tothe amount of bid, of as to the biddar, the |ot shall at once be-again | FEjEry PANTHAICALEs try (NG P o SR HINCH . Ga ksl TG THRY R VA, i roep e nedmie D. | Tarini Enterorises Ltd 5,040 shares @10- 298,963.35 29,000.00  2,900.00
pul up to auction. 18. The SucessfullHighest bidder shall be daciared to be tha purchaser of any lof provided that further that the amount bid | e-vioting bul shall not be allowed 10 vole again al ine AGH :
4 / - : . % . I i , 1 | a} The Ragister of Members and the Share Tranafer Books of the Company will be Unquoted Shares
vy him B nat less than the resere price. 1 shall be i the discration of the undersigned to declined accaptance of the highest bid when the | Jnsed from 23072025 o 29.07.2025 math d: TR . - .
price offered appears 5o cleary Inadequale as to make (L inadvisable to do so. 19, Successiul highest bidder shall have Lo prépare DDIPay | IR0 Infi S i (DO ey IS E. [Aquarious Fincap & Credit Pvt Ltd 1,44,000 shares @10/- 1,42,47,318.93 14,00,000.00 |  1,40,000.00
proe Ciised 9P SRy AR @ 1 oy 50 19, e v:-_? Eh, AT IR RN 1S pe @Y1 |f) CSVipin Shukia, Practicing Company Secretary, Delhi (M. No.: F&T98, COP: , —
arder for 25% of the sale proceeds favauring Recovery Dificer, DRT-|, Delhi, Avc R.c. Mo, 2212016 within 24 hours alter close of s-auction | 18011 will acl as a Serutinizer 16 conduct remote e-voting procass in a fair and F | Blue bell Finance Limited 300 shares @10/- 11,134.45 1,100.00 110.00
and after adusting the aarmest monsy (EMD) and sending/depasting the sams in the office of the Recovery Officer 5o as 1o reach within 3 | franaparent manmer, and G. | Carewell Exim Pvt Ltd Sold at 8"auction
d,_q','5 fram the close e-guchon fading which the eames maney (EM EI:| shall be fardeited. 20, The Successhul highes: bidder shall deposit, | gf TheaAnnual Report and the Motice of AGM is availablea on tha WEIIJ-'EI!._E of the Com- - - - —
through Demand DraftPay Order F;M-IEHQ.EEEGHEW officer, DRT-IAVC. R.C. 227/2016 the balance 75% of the sale of the procesds before , gy &l Ww sopilaeport, Com ﬁr:-[lj o The WE.'E:}S.I[ﬁS of the Siock .E M:Cha-:‘|!'|¢ Wiz H. Flnage Leasing & Finance India Limited 1,50,000 shares @10/- 8,63,907.41 86,000.00 8,600.00
the Recovery officer, DRT -1 on or before 15th day from the date sale of the property exclusive of such day, or if the 15th day be Sunday or | PRI iﬁ‘l':':_',':'? A Lhe-sams Fa alad availabls on ine websild of NEDL a; . _| Gradious Portiolio Pvt Ltd 30,000 shares @10/- 2,42,569.54 24,000.00 | 2:400.00
other hotiday, then on the first office day after the 15th day alongwith the poundage Tee@2% upto Rs 1000 and 1% on the excess of such | e e“'.-|:|“ Itli.:ﬂnl:.'lt.grj ';T:n:‘":: e o e J | Hibiscus Holdings Pvt Ltd 4,845 shares @10/- 3,57,956.94 35,000.00 | 3,500.00
geces. amount oy s 100GK 1 fmwdurof Rigistrar, DRT, (I case o Daposilafbelsnce mount O 790 trough past the aame shokld each | - Fie St St il S e fomruetad wilh alacirtile voking, maracs K. _| Homburg Securities Pvt Ltd 25,000 shares @10/~ 43,430.16 430000 | 43000
1'hE Hemrew G.?ﬁ'k:a? above) 21, -n_.as:&-}:_defﬂqltﬁfpayrrre"-l "‘““'T}“E prEECthE:_'J ey Ih?.pn:'pert?' sh.?_ll EIE r,as_u!u:l after the issue ﬂ': | may refer the FAQS for members and remole g-voling user manual for Sharehokders L. | Intellectual Builders Pvt Ltd Sold at 8"auction
resh proclamation of sale, The deposit, after defraying the expensas of the sale, may, ifthe undersigned thinks fit, forfified to the Govemment | | 5uaiabie at the Downloads saction of www._evoling.nsdi.com or contact to NSDL and , T
and the defaulting purchasar shall forfeit. Al claims to the property or b any partofthe sum forwhich itmay subsequently be sold. RTA atthe abovementioned emai iDs M. | Mekaster Flnlejase Ltd 16,00,000 shares @10/- 53,15,713.59 530,000.00 |  53,000.00
Schedule of P The results of woting on the resolutions set out in the Notice of AGM shall be declared with N__| Shanta Agencies Pvt Ltd 8,000 shares @10/- 14,82,635.33 1,48,000.00 | 14,800.00
chedule of Property in the stipulated time. The declared results alongwith the report of the Scrutinizer shall Q. | Star Infovision Pvt Ltd 7,00,000 shares @10/- 40,44,037.80 400,000.00 | 40,000.00
Doscription of e property 1obo sold | Revenue sssessed]  Defals of | Clalme, i any which have| |nismen n e webate o e Compary v sophiasapert comarvian tewsbstsof | |5 | Stting i Captal Senvess Pl Lg_| 10900 shares @10 | 50077005 | 3000000 | _aomman
thwelnthrgleena"::ﬁnuf t_:.‘fffhﬂgfﬂnﬂifd upon the encumberence | been put I‘-n-réﬁard t';nl:rtﬁha person authorised by himdher and the resulls shall also be communicated to the Stock Q | Twinkle Mercantile & Credits Pvt Ltd 9,608 shares @10/- 4,85,035.19 48,000.00 4,800.00
sy Bl el i property or any [to which property p’ﬁﬁiﬁnap"m?;}] are " | [Exchange and shall be displayed at the Registered Office and the Corporate Office R. | Wonder Trading Private Limited 6,75,000 shares @10/- 16,86,296.34 166,000.00]  16,800.00
Pronarte Silaed a1 fatno. 61 G 5 part theraof is llabla bearing on its nature vale addnassas, S. | Yuvraj Exports Pvi Lid Sold at 8%auction
roperty situated at flat no, G-1, Ground Floor, For Sophia Exports Limited
MIC DLF. Dilshad ‘Extansion - I, Villa e Mot Information Received 3 P = Total 297,57,706.32 | 29,40,480.00| 2,94,048.00
Brahmpur Alias Bhopura, Pargana DETAILS OF NOT READILY REALISABLE ASSETS (NRRA)
Loni, TehsiliDistt. Ghaziabad, LIE ResstuE Prics = Re 114D Lars EMD Rs 114 Lacs Lﬂf“;flﬂr::::: in the matter of CP (IB) No. 654 of 2021 Applications filed under IBC
= - | Delhi, July 04, 2025 DIN: 00109920 S. No. Detail of cases Nature of Transaction Amount under Recovery (INR)
Given Under My Hand And Seal On 10.06.2025 Ngarlzlja:n sharma H_re%u'u.rﬂr;.' lefg:err-lrl.: 1 | Application under section 60(5) against Star Recovery from debtors 1.35.67,250.00
ebts Recovery Tribunal -1, Delh Infovision Private Limited IA no. 5824/ 2023
2 | Application u/s 66 against Echelon India Infra Pvt. Ltd. Fraudulent or wrongful trading 75,00,000.00
AUCTION SALE NOTICE o
3 | Application u/s 66 against Narayan Infracon Pvt. Ltd. Fraudulent or Wrongful trading 15,00,000.00
B AN K IDBI Bank Ltd. Retail Recovery, 8th Floor, Plate B, Block 2, NBCC Office Complex, ; A'A “I!°- f448// 2223 I S
. . . : ication u/s 66 against Easel Estates Pvt. Ltd. i 20,444’
CIN: L65190MH2004GOI148838 East Kidwai Nagar, New Delhi-110023 PH No-011-69297259 & 011-69297171 IANo. 6452/ 2023 Fravdulent or Wrongfulreding
Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 to be held on 5. | Application u/s 66 against S K Fin man Pwt. Ltd. Fraudulent or Wrongful trading 21,27,676.00
July 23, 2025 from 11:00 AM - 12:00 NOON IA No. 6454/ 2023
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below mentioned immoveable properties/ secured assets are mortgaged/charged to the secured creditor (IDBI Bank Ltd.). 6. | Application u/s 66 against Starlit Finance Limited Fraudulent or Wrongful trading 1,00,00,000.00
Whereas under section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, the Authorised Officers have issued Demand Notice for recovery of sums from the IANo. 6460/ 2023
borrowers./guarantors/mortgagors(herein referred to as borrowers) as per details given below against each borrower. Further, in exercise of powers contained in the Securitisation and Reconstruction of Financial Assets and 7. | Application u/s 66 against Directors Fraudulent or Wrongful trading 12,71,44,856.00
Enforcement of Security InterestAct, 2002, the respective Authorised Officers have taken physical/symbolic possession of the under mentioned secured assets. Whereas sale of secured assets is to be made through Public E-Auction IANo. 722/ 2024
Lo(rj rec;)very of the”securﬁd deﬁtg dlue torI]DBI BdANK Ltd. from the Borrowers as per the demand notice plus future interest, costs and charges incurred by the bank theron, less recoveries if any, thereafter. The general Publicis invited to 8. | Application u/s 66 against Directors Fraudulent or Wrongful trading 8,62,000.00
id either personally or through duly authorised agent. (Premium Mercantile Pvt. Ltd.) IA No. 2392/ 2024
9. | Prabhat Jain Nature India Communique Ltd. vs Lovely Claim submitted to the Nature 22,35,684.22
Sr. Name of Date of Demand Description of Status of Date of | Reserve | Earest Money| LastDate & |[Date & Time of |Incremental| Name & Contact of Securities Pvt Ltd. 1A No. 2784/2024 under Regulation India Communique Ltd
No| Borrower Notice and O/s Secured Assets Possession |possession| Price | Deposit (EMD) | Time of deposit | Inspection of | Bidding Authorised Officer / 18 of the IBBI (Liquidation Process) Regulations, 2016
| Co-Borrower Amount . (Physical Amount of EMD & Bid Property Nodal Officer Total 16,81,57,910.22
| Guarantor | mentioned therein or Symbolic) Document Terms and Condition of the E-auctionare as under:
1. M/s Sujlam 22,02.2024 and  |Shop bearing Pvt no 21, Ground floor|  Physical 15.10.2024 Rs. Rs. 2,60,000/- 22.07.2025 Prospective | Rs. 5,000/- |Pankaj Gupta 9876028160 1. In case any person bids for serial No.4 i.e. entire company with all Assets as per Asset Memorandum on going concernbasis then bid for serial No.
Salt_es Rs.40,62,075/- plus|without roof, part of property bearing no 25,65,000/- till 5.00 PM buyers may 8011-69297171 1,2,3,5and 6 will automatically be disqualified.
Proprietor | further interest and {3749, situated at Om Market, Ward no visit on their Ms Amarjyoti Nayyar 2. Incase any person bids for serial No.1 then bid for serial No. 5 will be automatically disqualified.
Yogesh Gupta charges w.ef |VI, Gali Charan Dass Charkhe wali, own. 011- 69297259 3. Incase any person bids for serial No.2 then bidder for serial No. 6 will be automatically disqualified.
and Umesh 02.01.2024 Hauz Qazi, Delhi-110006 (54 Sq Ft) 4.E-Auction will beconducted on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE IS BASIS” through approved service provide
Gupta - : — . : . . “PSBAlliance Private Limited’
Shop bearing no V1, 3rd Floor without 15.10.2024 Rs. Rs. 2,60,000/- Details of account in which EMD is to be 5.Upon receipt of EOI from the prospective bidder, the liquidator shall declare the qualified bidder on
(Guarantor) roof, Property bearing No, 3335V 23,75,000)- deposited through RTGS/NEFT & IFSC Code 0o P Prose | | |
situated at Gali peepal Mahadev, Hauz Ac No.- 167034915010026 Name : IDBI Bank Ltd., 6.The qualified bidder may make inspection or due diligence of assets under auction latest by 29.07.2025 and then, will be required to deposit the
Qazi, Delhi-110006 (294 Sq Ft) IFSC CODE-IBKL0001670 EMD latestby 29.07.2025

7. The prospective bidders shall submit an undertaking that they do not suffer from any ineligibility under section 29A ofthe Code to the extent
applicable and thatif found ineligible at any stage,the earnest money deposited shall be forfeited.
8. Liquidator may extend the date of auction if circumstances warrant in the interest of the Corporate Debtor.
9.The Complete E-Auction process document containing detailsof the Assets, online e- auction Bid Form, Declaration and Undertaking Form,
General Terms and Conditions of online auction sale may be asked from the liquidator by writing to the following email:
reliablefinance.liquidation@gmail.com
10. Payment of balance sale consideration shall be made within 90 days of such demand and payments made after 30 days shall attract interest at
rate of 12%. Further, thesale shall be cancelled if the payment s not received within the period provided under this clause.
11. Ifthe bidder is found ineligible, the earnest money deposited by him shall be forfeited.
For further information,the intending bidder may contact undersigned on any working day fromMonday to Saturday between 11.00 AM to 5.00 PM
onorbefore 29.07.2025
Sd-
Satyendra Sharma, Liquidator

Date: 04.07.2025 Reliable Finance Corpn Private Limited (Under Liquidation)

EDaper.ftnantiaiexpres&.—cnn-' ® © "

Place: Agra Reg No.: IBBI/IPA-002/IP-N00737/2018-19/12260

New Delhi
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SAMHI HOTELS LIMITED
CIN: L55101DL2010PLC211816
Repgistered Office: Caspia Hotels Delhl, District Centre Crossing. Opp. Galaxy
Toyota, Outer Ring Road, Haider Pur, Shafimar Bagh, Delhi-110088, India
Corporate OHice:14th Floor, Building 10 G, Cyber City, Phase-Il, Gurugeam,
Haryana-122002, India; Website: www samhi.co.in;
Emall: compliance@samii.co.in; Telephone: +91 (124) 4810100

NOTICE
INFORMATION REGARDING THE 15TH (FIFTEENTH) ANNUAL GENERAL

MEETING OF SAMHI HOTELS LIMITED {'COMPANY") TO BE HELD THROUGH
VIDED CONFERENCING (“VC")/ OTHER AUDIO-VISUAL MEANS {("DAVM")

1. Notce is hareby given that the 15th {fiftzenth) Annual General Meeting (“AGM™) of
tha Company is schedufed to be held through VG 0OAVM on Monday, 0:4th August
2025 at 11:00 a.m. {IST), in compliance with the applicable provisions of the
Companies Act, 2013 (*Act”) read with rules made thereunder and General
Circular No. 14/2020 dated DBth Aprit 2020, General Circular No. 17/2020 dated
13th Aprit 2020, Generad Circular Mo, 2002020 dated 05th May 2020, followed by
General Circular No. 02/ 2021 dated 13th January 2021, General Circular No. 19/
2021 dated 08th December 2021, General Circular No. 21/ 2021 dated 14th
December 2021, followed by General Circular Mo. 02/2022 dated 05th May 2022,
General Circular No. 10/2022 dated 28th December 2022 followad by Genaral
Circular Mo, 09/ 2023 dated 25th September 2023, followed by General Circular
Mo. 09/ 2024 dated 19th September 2024 and othar applicable circulars as may be
issued by the Ministry of Corporate Affairs, Government of India (“MCA")
(hereinafter collectively raferred to as "MCA Circulars™) read with the Securities
and Exchange Board of India (“SEBI") Circular Mo. SEBLHO/CFD/CFD-PaD-
2IP/CIR/2024/133 dated 03rd October 2024 and any other applicable circulars
Issued in this connection by the SEBI Io transact the businesses as set out in the
AGM Notice.

2. Incompliance with the above cinculars, an electronic copy of the AGM Notice along
with the Integrated Annual Report of tha Company for the financial year 2024-25
will be sent o all the shareholders, whose names appear in the Register of
Members/ Beneficial Owners maintainad by the depositories as on Friday, 04th
July 2025 and whose email addresses are registered with the Company or
Registrar and Share Transfer Agest (“RTA™) or their respective Depository
Parficipant({s) ("DPs"). Shareholders holding shares of the Company in
dematerialized mode, are requested to register’ update their e-maif addresses,
mobile numbers and other BYC detaids with their respechive Depositones through
their DPs.

3. The Notice of the AGM and Integrated Annual Report of the Company for the financial
year 2024-25 will also be made available on the Company’s website al
hifps://samhi.coin and the website of the stock exchanges ie. BSE Limited at
hitps=/www.bseindiacom and Natonal Stock Exchange of India Limited at
hitps:/‘www.nseindia.com and alse on the NSDUs website at www.evoling. nsdl.com.

4, =hareholders will have an opporiunity to cast theirvote remofely onihe businesses
et out in the AGM Notice through alectronic voting system onby, The instructions
for joining the AGM through WG/ OAVM and the manner of participation in the
remote e-voting or casting votes throegh e-voting during the AGM will ba provided
in the Mofice of the AGM. The details will alsa be made available on the website of
the Company,

5. The AGM Notice of the Compamy will be sent to all the shareholders in complianca with
the appliable laws and above-mentioned circulars on their e-mail addresses soon.

By the Order of the Board,
For SAMHI Hotels Limited
5d/-
Mr. Sanjay Jain
Senior Director-Corporate Allairs,
Company Secretary and Compliance Officer
Membership No.: F6137

Place: Gurugram
Date: 04.07.2025
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PUBLIC ANNOUNCEMENT

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
153UE TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEAGE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. INITIAL
PUBLIC OFFERING OF EQUITY SHARES ON THE SME PLATFORM OF BSE (BSE SME) IN COMPLIANCE WITH CHAPTER X OF THE SECURITIES AND EXCHANGE BOARD
OF INDIA (I55UE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (*SEBI ICDR REGULATIONS®/ (*SEBI ICDR REGULATIONS 20187).

DACHEPALLI PUBLISHERS

LIMTED
SINCE 1508

(formerly known as Dachepalli Publishers Private Limited)
CIN: U22110TG1998PLCD28994

Qur Company was originally incorporated at Hyderabad, Andhra Pradesh as “Dachepalli Publishers Private Limited” on 3" March, 1998 under the provisions of the
Companies Act, 1956 vide Certificate of incorporation issued by the Registrar of Companies, Andhra Pradesh, Hyderabad. Consequent upon the conversion of our
Company to public limited company, the name of our Company was changed to “Dachepalli Publishers Limited” vide fresh certificate of incorporation dated 29* July,
2024 issued by the Central Processing Centra, Haryana. For further details piease refer fo chapler fitfed "Histary and Cerfafn Corporale Matters™ beginning on page 158
of fs Oraft Red Herring Prospecius.
Registered Office: Plot No. 28, (C.EAREA) 1.0.A. Cherlapalli, Phase-Il, Hyderabad, Telangana, India, 500051
Contact Person; Mr. Anand Joshi, Company Secratary & Comphance Officer
Tel No; + 91-7207020947; E-mail id: csi@dachepalli.com; Website: wew dachepalli.com

OUR PROMOTERS: MR. VINOD KUMAR DACHEPALLI, MR. RUSHIKESH DACHEPALLY AND MRS. MANJULA DACHEPALLI

(Please scan this OR Code to view the
Draft Red Herring Prospectus)

DETAILS OF THE ISSUE

INITIAL PUBLIC OFFER OF UP TO 39,60,000 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF DACHEPALLI PUBLISHERS LIMITED (THE
“COMPANY™ DR THE "ISSUER") FOR CASH AT A PRICE OF RS. [@]/- PER EQUITY SHARE, INCLUDING A SHARE PREMIUM OF RS. [®]/- PER EQUITY SHARE (THE
“ISSUE PRICE"), AGGREGATING TO RS. [@] LAKHS ("THE ISSUE"), OF WHICH [@] EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH FOR CASH AT A PRICE OF
RS. [®]/- PER EQUITY SHARE, AGGREGATING TO R3. [@] LAKHS WILL BE RESERVED FOR SUBSCRIPTIONS BY THE MARKET MAKER TO THE ISSUE (THE "MARKET
MAKER RESERVATION PORTION"). THE ISSUE LESS MARKET MAKER RESERVATION PORTION LE., ISSUE OF UP TO [@] EQUITY SHARES OF FACE VALUE OF RS.
10/- EACH FOR CASH AT A PRICE OF RS. [®]/- PER EQUITY SHARE, AGGREGATING TO RS. [@] LAKHS IS HERE IN AFTER REFERRED TD AS THE "NET ISSUE".
THE ISSUE AND THE NET ISSUE WILL CONSTITUTE [@]% AND [@]% RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF THE COMPANY.

The issue i5 befng mada through the Book Buikding Process, in terms of Rule 1802) (b)) of the Securities Contracts (Reguiation} Rules, 1957, as amended ("5CRRT)
read with Regulation 253 of the SEBI ICDR Regulations, as amended, wherein not more than 50% of the Net 1ssue shall be allocated on a proportionate basis to Qualified
Institutional Buyers (“Q1Bs", the "0I8 Portion"), provided that our Company may, in consultation with the Book Running Lead Managers, allocate up to 60% of the QiE
Portion to Anchor Investoss on a discrationary basis in accordance with the SEBI ICDR Reqguiations (“Anchor Investor Portion”), of which one-third shall be reserved
for domestic Mutual Funds, subject to valid Bids being received from domestic Muteal Funds-ai or above the Anchor Investor Allocation Price. In the event of under-
subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Sharas shall be added to the Net Q1B Portion. Further, 5% of the Net QIB Portion shall be
available for gllocation on a proportionate basis only to Mutual Funds, and the remainder of the Net QI8 Portion shall be available tor allocation on a proportionate basis to
all Qi8s, including Mutual Funds, subject to valid Bids being received at or above the 1ssue Price. However, if the aggregate demand from Muteal Funds is less than 5% of
the Net QI8 Portion, the balance Equity Sharés available for allocation in the Mutuzl Fund Portion will be addead to the remaining Net Q1B Portion for proportionate alkocation
to (iBs. Further, not less than 15% of the Net [ssue shall be available for allocation on a proportionate basis to Non-Instifutional Bidders, out of which (a) ong third of
such portion was reserved for applicants with application size of more than 2 lots and up to such lots equivalent to not more than [ 10.00.000 and (b) two-third of such
portion was raserved for applicants with application size of more than € 10,000,000 provided that the unsubscribed portion in either of such subcategonies could have been
aliocated to applicants in the other sub-categary of Non-Institutional Bidders and not iess than 35% of the Net Issue shall be availabie for allocation o Individual Bidders in
accordance with the SEBI ICDR Regulations, subject to valid Bids being received at ar above the [ssue Price. All potential Bidders (except Anchaor Investors) are required to
mandatorily utilize the Application Supported by Blocked Amount ("ASBA™) process providing details of their respective ASBA accounts, and UPI 1D in casa of RIBs using
the UF Mechanism, if applicable, in which the corresponding Bid Amounts will be blocked by the SC5B8s or by the Sponsor Bank under the UPI Mechanism, as the case
may be, 1o the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the issue through the ASBA process. For further details please refer
the saction titled “lssue Procedure™ beginning on page no, 248 of this Draft Red Herming Prospectus. Provided further that for the purpose of pubdic issue by an issuer
to be listed Msted on SME exchange made in accordance with Chapter X of these regulations, the words "Retall Individual investors™ shall be read as words “individual
investors who applies for minimum application size” A copy will be filed with the Registrar of Companies as required under Section 26 of the Companies Act, 2013

THE FAGE VALUE OF THE EQUITY SHARES 15 £10/- EACH AND THE ISSUE PRICE I5 [@] TIMES OF THE FACE VALUE

This public announcemant is being made in compliance with regulation 247 of SEBI ICDR Regulation, 2018 along with ENo. SEBKLAD-NRO/GN/2025/233 Natification
dated March 03, 2025 and in accordance SEBI (ICDR) (Amendment) Regulations, 2025, and applicability of corporale governance provisions under SEBI (LODR)
Requlations, 2015 on SME companies, to inform the public that our Company is proposing, subject to applicable statutory and reguiatory requiremeants, receipt of requisite
approvals, market conditions and other considerations, to undertake initial public offering of its Equity Shares pursuant to the Issue and has filed the Dratt Red Herring
Prospectus dated June 24, 2025 which has been filed with the SME Platform of BSE Limited {'BSE SME” 0 'BSE") In relation to above, the Draft Red Herming Prospectus
filed with BSE shall be made available to the public for comments, if any, for a period of at least 21 days, from the date mentioned bebow by hosting it on the respective
websites of the Stock Exchange i.e., BSE &t www bsaindia com, website of the Company at www dachepalli.com and the wabsite of the Book Running Lead Manager to
the Issue at www. synling com. Our Company heraby invites the members of the publc to give comments on the Draft Red Herring Prospactus filed with BSE with respect 1o
disclosures made in the Draft Red Herring Prospecius. The members of the public are requestad to send a copy of their comments 1o BSE and or to the Company Secrefary
and Compliance Officer (cs@dachepalll.com) of our Company and for the Book Running Lead Manager of the Issue at their respective addresses mantioned harein below
in relation o the issue on or before 5:00 pom. on the 21 days & 21 days from the date of filing of "lssee Document with SME Platform of BEE Limited {"BSE SMEY.

Investment in eguity and equity-related securnties involve a degree of risk and investors should not invest any funds in this issue unless they can atiord fo take the nsk
of losing thedr investment, Investors are advised 1o read the risk factors carefully befora taking an investment decision in this issue. For taking an investment decision,
investors must rely on their own examination of the issuer and this lssee; including the risks Involved. The Equity Shares have not been recommended or approved by the
Securities and Exchange Board of India ("SEBI™), nor does SEBI guarantee the accuracy or adequacy of the Draft Red Herring Prospectus. Specific attention of the investors
is invited to the statement of ‘Risk Faclors” given on page 29 of the Draft Red Herring Prospectus, Any decision 1o invest in the Equity Shares described in the Draft Red
Herming Prospectus may only be made after the Hed Harring Prospectus has bean filed with the RoC and must be made solely on the basis of such Prospectus as there
may be material changes in the Red Herring Prospectus from the Draft Red Herring Prospectus,

The Equity Shares, when offered, through the Red Harring Prospectus, and proposed to be listed on the SME Platform of BSE Limited ('BSE SME or ‘BSE),

For details of the main objects of our Gompany as contained In its Memorandum of Association, see *History and Certain Corposate Matters” on page 158 of the Draft
Red Herring Prospecius.

The liability of the members of our Company is limited, For details of the share capital, capital structure of cur Company, the names of the signatories for the Memorandum
of Association and the number of shares of our Company subscribed by them of our Company, please sea “Capstal Strectura” beginning on page 65 of the Draft Red

Herring Prospectus.

synfinx

SYNFINX CAPITAL PRIVATE LIMITED
Registered office: F Mo 305/40/8 B-3-245, Office Mo S6-2, Bth Aoar, Pinnacle Business Park,
Pancom Business Center, Ameerpat, Hyderabad, Telangana, India — 500073 Mext to Ahura Centre, Mahakali Caves Road,
Corporate Office: 501, 5th Floor, Plot No. 12124, Krishnavear's Euphoria, Andheri (East), Mumbai — 400093
Jubilee Enclave Road, Hitech City, Hyderabad, Telangana 500081 Telephone: 022 6263 8200
Telephone: 9833932080 Email: ipoi@bigsnareonling com

Websile; www bigshareonling com

Email: mbdiEnsynimecom
Website: www.synfinc com Investor Grlevance Email: investors@bgshareoning com
Investor Grievance Email; [nvesionredressal@synfing.com Contact Person: Mr. Babu Rapheal C

SEBI Registration Number: [INROGDO0 1385

Contact Person: Mr. Sanka Hari Surya
SEBI Registration Number: INMOD0013192 CIN: U99999MH1294PTCOTES34

CIN: UE5920TE2022ZPTCT568659
All capitalized terms usad herein and not specifically defined shall have tha same meaning as ascribed in the Draft Red Herring Prospactus.

Date - June 25, 2025 For Dachepalli Publishers Limited
Place - Hyderabad, Telangana On behalf of the Board of [:Iirecﬂ
Anand Joshi
Company Secretary and compiiance officer
Dachaepalli Peblishers Limited is proposing. subjact to receipt of requisite approvals, market conditions and ofhar considarations, 1o maka an initial public offer of its Equity
Shares and has filed the Draft Red Herring Prospectus with BSE on June 24, 2025, The Draft Red Herring Prospectus shall be available on the websile of the BSE at www,
bsgindia.com and is available on website of the Company i.¢, www.dachepalli.com, website of the Lead Manager to the issue, Synfing Capital Private Limited af www.
synfine.com Potential investors should note that investment inequity shares involves a high degree of risk and for details relating to such risks, please see the section
entitted “Risk Factors™ on page 289 of the Draft Red Herring Prospectus and the details sef aut in the Prospectus, when filed. Potential investors should not rely on the
Draft Prospectus for making any investment decision This announcement has been preparad for publication In india and may not be released In the Linited Stales, This
announcement does not constitute an offer of securities for sale in any jurisdiction, including the United Statas, and any securities described in this announcemeant may not
be offerad or sold in the United States absent registration under the LS. Securities Act of 1933 or an exemption from registration, Any public offering of securities 1o be
made in the United States will be made by means of a prospecius thal may be obtained from the. Company &nd that will contain detailed information about the Company
and management, as well as financial statemants. However, the securities described in this announcement are not being offerad or sold in the United States.

epaperjansatta.com
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amiosye 0 30 @51GI Bank of Baroda

Bank m‘ Banﬁa Eh:ﬁndlﬂ Branch, Ground fioor, Shop no, 65 1o 70, Dey Nandan
Complek, M. Chankyagurl over-bridge, Ghatlodiva, Armedabad, Gufaral-380061
Phone: | 079) 27661952 E-mail: ghatio@bankalbaroda com

POSSESSION NOTICE APPENDX-IV [Rule-8(1)]{For immovable prop

Wheraas The undersigned heing the Authorized Officer of Bank of Baroda under
the Securitization and Reconstruction of Financial Asset and Enforcemant of
security Interest Act, 2002 and in exercise of powers conferred under saction
T3(2) read with rule 8 of the Security Interest (Enforcament) Rules, 2002 issued
demand notice dated 28.04.2025 calling upon the borrower
Mr. HARSHMOHAN CHANDRAMOHAM BHARDWAJ to repay the amount
mentionad in the notices aggregating Rs.27.47.404.68 [Rupees Twenly
seven lakhs forly seven thousand four hundred four and sixly eighl paise
only) with further interast theregn at the contractual rate plus costs, chargas
and expenses till date of paymant with lass recovery

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower and the public in general that the undersigned has taken possassion
of the property described herein below in axercise of powers conferrad on him
under Sub Section (4) of Section 13 of Act read with Rule 8 of the Security
Intarest{Enforcemant) Rules, 2002 on this the 3™ day of JULY of the year 2025,
The Borrowear / Partners / Guarantors / Mortgagors in parficular and the public
in general is hereby cautioned not to deal with the property and any dealings
with property will be subject to the charge of the Bank of Baroda for an amount
agoregating Rs.27 47 404.68 (Rupees Twenly Seven lakhs forty seven
thousand four hundred four and sixty eight paise only) with further inferas
theraon at the contractual rate plus costs, charges and expenses till data of
payment with bess recovery.

The borrower's attention is invited to the provisions of sub- section (8) of
section 13 of the SARFAESI

All that piece and parcel of Residential FLAT MO-754 ol Block MWo.56,
Admeasuring 57 square meters of building scheme known as “PRAKASHDEEP
APARTMENT" of Gujarat Housing Board situated on land bearing TP scheme
no. 28 NR UTSAV APPARTMENT, Final Plot NO 758/1 and 758/2 of MOUWJE
WADAJ, TALUKA SABARMATI, NR 132 FT RING ROAD, AHMEDABAD-380013
standing in the name of Mr. HARSHMOHAN CHANDRAMOHAN BHARDWAJ
and Bounded as under:

Onthe East: By Flatno.56/753  Onthe Morth :By Stasrcase/Passageand Flat nor a1

DESCRIPTION OF THE IMMOVABLE PROPERTY

BTG LR

. CAPTTAL

PROTECTING INVESTING FINANCING ADVISING
Aditya Birla Housing Finance Ltd.

Registered Office: Indizn Rayon Compound, Veraval, Guarat 162268
Branch Office; Aditya Birla Housing Finance Lid, Office No. 311 & 315, 3nd Fleor, C
Wing | Pushkar Business Park, Mear Chirag Diamond Estale | Lal Bahadur Shasir
Road, Bapunagar, Ahmedabad-28000d
1. ABHFL: Aithonzed Officer ; KULDIP BHATT — 308282924
1. Auction Serdce Provider (A5P): - MIS e-Procurement Technologies Put. Lid.
(AuctionTiger) Mr. Bam Sharma - Contacl Mo, BODO0Z329T & 9265562814

SALE NOTIGE FOR SALE OF IMMOVABLE PROPERTY
E-Auction Sabla Motice for Sale of Immowable Asset(s) under the Secuwritization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 resd
with provision tonele 8(6) of the Security Interest (Erforcemsant) Rules, 2002

Modics 15 herety given $0 the public in general and in padicufar o the Borowers) and
CGuaraniee(s) tad the below dascrbad smmavahla progerlies mordgapadichargad o ha ddilya
Eirla Houging Finance Limied!Securad Crediler, the possession of which has bean tzken by fhe
Bulharizad Oficar of Aditya Birla Hausing France Limited!Securad Cradbar, will ba put & sale
by awctian an “As is where ia", “As is what 13", and "Whatever thara is” an 26-07-2025, for
recovery of INR 18,586,652 i- (Rupees Eighteen Lakhs Eighty Six Thousand Six Hundred
Fifty Two Only] Turther inferest and olfer expenses Bereon Bl the date of reaizaton. dee 1o
Aditya Brla Housing Finance Limited/Secwred Credilor from tha Borowers: namaly JAININ
CHANDULAL DAR.JI & DARJABHISHEK RAKESHEHAI

The reserve prce wil b= INR 14,85, 384 - (Rupees Fourteen Lakhs Nimety Five Thousand
Three Hundred Eighty Four and Paise Zero Only) and e Eamaesl Monay Deposil {EMD) wil
be INR 1,49 538" (Rupess One Lakh Forty Kine Thousand Flve Hundred Thirty Elght and
Paise Zerg Only] Tha las! dale of EMD depost is 25-07-2025. Data of nspaction of ha
Immavabie Property s on 24-07-2025 between 11.00 AM o 04,00 PM.

| DESCRIPTION OF IMMOVABLE PROPERTY 3

ALL THAT PIECE AMD PARCEL ROW HOUSE WO. A-T, ADMEASURING 388 50, FT,
SWAGAT RESHDENCY SURVEY MO, 3562 TRS. NG, 1, FR NGO 3452, MOWE: -
MAHEMOEWAD, TALUKA: MAHEMDAVAD, DIST. KHEDA, GUJARAT- 387130, AND
BOUNDED AS: EAZT INTERKAL ROAD, WEST. RALWAY ELECTRIC BOARD, NORTH
ROWHOUSE NG AE, SOUTH: OPEN LAND

For detailed lerms end condilicrs of the sale, please rafer o the link provided in Aditya Birla
Heusing Fimance LimitédiSecured Creditor’'s website lie.
https:ihomefinance.adityabirlacapital.com/propertias-for-auction-amder-sarfaesi-act
arhitps sarfansi avctiontiger.net
Dte: O5-07-2025

Place: Ahmedatad

Aurthorisad Officer
Aditya Birla Housing Finance Limited

FORM A
FPUBLIC ANNOUNCEMENT
(Under Requlation & of tha Insalvency and Bankrupley Board of India
{ Insalvency Resolution Process for Corporate Persons) Regulations, 20116 |

FOR THE ATTENTION OF THE CREDITORS OF

TEMSILE STEEL LIMITED

RELEVANT PARTICULARS .
1. |Name of corporale debior Tensile Steel Limited |
2, |Date of incorporation of corparate debior | 28,11.15960

3, iF'.LIU'uEIHl]’ undar which corparale deblor s |Regslar of Companias, Ahmedabad
jincorparated | registared

4. |Corporate Mentity Mo Limiled Lishiity
{ideriification Na. of comparate dedlor

8 |Address of the regisherad offics end

LIOoa5aE ) 1 BElFL OO 006

Hirabag, Vishwamin Ro., Baroda; Guiarat- | |

{ principal office (if any ) of comoraba dablor | 20005
6. |Insolvercy commencemant date in 03072025
___\respact of corporate debiar -
T, |Estrnated date of cosure of insolvency 30422025

{regoiution process
8. [Mame and ragisiration number of te
| Insodvency professionsal acting as irderim
| resoiution prafessional
I.ﬁ.ﬂdress and e-mail of the intesim
{resciution professional, as registered win
| e Baard Emagil-blchekravart associabes@gmaiioam | |
10, |Address and e-mail fo be used for D-54, First Floor, Defence Coloay, New
in:u:rmﬁp-:lnder'.ce with tha intarim resplusion | Delhi-110024
| professional cirp.tensiesieeiiZamad. com
W, |Lastdate for submission of daims 1907 225
12, |Classes of cradibors. @ ary, undar dause  |NA
(B af gu-sechon (§A) of saction 21,
fasoanained by the imlerim resakution
| professional
13, [Mames of Insohency Professionals FA
lidentified o actas Autharised
| Represantalive of cradilors in a class
{i Three names for each diass )
14, |ia) Ralavant Forms and
{ib) Detss of authodzed represenlatns
{are avalabia &5

A Bihari Lal Chakravarti,
Reg, Mo
| BEPA-021P-NO0B63/2019-20 12776 |

D-54, Firsl Flace, Dafence Colony, New
Dalhi-110024

Wablink:
Fflpz:fiobi. povinknhomadownicais

[ Mntice ig heraby given that the Maticnal Company Law Trbunal, Ahmedabad bench r'asnrd&'ed
| the commencement of a corporate insolvency resolution pracess of the Tansde Steal Limited on |
| 03.07.2025. ,
| The credilors of Tanzile Steel Limited are banaby cabed ughon 1o submil e clalms wilh prood on |
| or before 19th July 2025 to the Interim Resolution Professional atthe address mentioned against |
{ entry Mo, 10. The fnancial creditors shal submit their claims with proof by edectronic means only, |

On the West : By Road On the South ; By Open Space
Date : 03-07-2025 Authorised Officer
Place : Ahmedabad Bank of Baroda

INDUSIND BANK LIMITED

INDUSIND BANK LIMITED

Registerad Office: 2401, Gen. Thimmayya Road (Cantonment), Pune-411 001
Consumer Finance Division: New No.34,G.N Chetty Road, TNagar, Chennai-60017
State office address - Indusind Bank, 3rd Floor, Business Empire-5,1/5 Jagnath Plol
Corner,Yagnik Road, Opp RKC Collage, Rajkot-350001

Repistered Office: 2401, Gen.Thimmayya Road |Cantonment), Pune-411 001
Caonsumer Finance Division: New No.34 G.N Chetty Road, T.Nagar, Chennai-80017
State office address - Indusind Bank, 3rd Floor, Business Empire-5, 15 Jagnath Plat
Comer, Yagnik Road, Opp RKC Collage, Rajlkot-360001

PDSSESSION NOTICE
{Under Rule 8(1) of Security Interest {Enforcement) Rules, 2002}

Whereas the undersigned being fhe Aughonzed officer of M's Induging Bank L under fhe
secirilization and Recorsbuction of Financial Aszels and Endorcement of Secunty Infenest Act,
002Theremarter the S Ac) and In exercse of e Powers confermed under Sectiond 3(12) read
with Rule 9 of Ihe Securly bnenerest (Enforcomenl) Rules, 2002 (harenalter the said Rules) has
issiad damand nalica o the below menbaned BoenomaenGuarantors 1o repay the amount wilh
Bldays framthe daleafreceipt af the said naolica.

The bomowanls) having filed bo repay the sgid amount with Surthar imfzrest within e said period |
noifice is heretry givan o fhe Borrowers in parficidar and o the pubic in genared that the tndersionad
has taken gymbolic posssssion of the praperty descrbed harein below in exercie of powers
condarred on fim under Section 13(4hof the said Act read with Ride & of the sakd Ruses on this dale
mentioned agains! the name of the Bomowers/Guaranions Any desakngs with he said properties shal
b subject 1o he prior charge of Mis ndusind Banik L., for Ihe amaunits mentionsd against the
bertowers and incidental axperdes oosl, charges and inberest therecn, Th borrowers aflention &=
inyitad lo Prowisions ol Sub-Gaclion(8hal sec 13.0f the Ao, in respacl ol Ba rne avaiabla b redeam
tha sacurad ssels

POSSESSION NOTICE
{Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002)

Whereas the undersigned being the Authorized offcer of M Indusind Bank Lid under the
Sacunlization and Recansinuction of Fnancial Assets and Enforcamenl af Security Inlerest Ao,
200 hereinafier the said Act) and in emercisa of the Powers canfermad under Sachion 1312 read
with Rule & of the Securdy Inererest (Erdarcement) Rules, 2002 (hereinafer the sald Rules) has
is5uid dernand nofice fo the beéfow menfioned Borowen'Guarantors [0 repay e dmouni with
&ldeys from the data of receipd of the zand nofice

The: bpmower(s) having faled do repay the said amount with further interest within #he said parnicd |
notice s reneby geven o e Boerowers in particalar and b the publbe n general thal e undersigned
has takan symbolic possession of tha proparty descrbad ferain balow n esetiza of powers
conferred an him under Saction 134) of the sain Aol read with Rule A of the sd Rules an this date
mentoned against thename of the Borowers Guarantons Any dealings with the said properties shall
ba subjact o tha pror chans of M's Indusind Bank Lid., for $ie amounts menfionad agared tha
borrowers And incidenial expensas cosl, charges and mierasi thereon, The barrowers altertion is
irvettedd i Provisions of Sub-Section]Bjof sec 13 of the Acl, inrespect of the time available 1o redeem
e sedined assals

5. Name of Borrower /Guarantor, Demand Dutstanding
Mo Loan Agreement No Motice Date Amount
Possession Date

1. | Bomower. MR, MAREMDRA SHARMA 0012025 | R 16,06,451.395(Rupess
S0AMIT SHARMA Possossion | Sidean Lakh S Thousand
Co-Barrower; MRS, SHITAL SHARRA Daie Four Hundred and Kinely
Agreament No: GSS05222M 03.07.2025 | Ome and Thiry Kire Paise
Dated 03,10.2022, Oinby] on 30,04 2025

8. Name of Borrawer /Guarantor, Demand Cutstanding
Ha Loan Agrecmant No Hotice Date Amount
Possassion Dafe
1, | Borrower: MR SANJAY KLUMAR PATEL 0072026 | Rs, 11,47 B08.56/-(Rupees
Co-Bommower; MRS SONALBEN PATEL Possession | Elewen Lakhs Forly Saven
Agreement No: GEGO514TM Date Thousand Eight Hundred ad
Dated 27,02, 2021 0072025 | Eight and Filty Six Paise
Cinly)as on 30172025

Deacripiion of the property: Al inal pece and parced of Immovable Propary baaring Plot M, 122
admeasuning 67 68 sq. mirs.; akng with 38 55 sq. mins. undrvidisd shara in e land of Raad & COP,
Tetal admeasuring 106,23 g, mirs,, in “Swaslis Residency”, Siluated at land bearing Bock Mo, 16.
addmeasunng 2735 5. mirs; Block Na. 17 admeasurng 951 5q. mirs., Block Me. 23 admeasuring
1784 =q. mirs, Block Mo, 24 admeasuring 251 sg. mirs. Black Mo, 25, admessuring 6541 =q. mirs,,
Block Mo, 26 admeasunng 2616 5q. mirs,, Block Mo, 2T admeasuring 1308 59, mérs, & Block No. 31
edmeasuning 832 5q. mirs. After Amalgamation Mew Black Moo 16 admaasunng 17718 59, mirs,,
Sihzated al Moje VWiage: Kareh, Taluka: Palzana, Disirct; Surat, Which s Bounded &5 under; Norh;
Al Road, Southc &4) PlolMa. 127 Easl Adj. Piot Mo, 123, Wesb: Ad], Black Mo 5.

Description of the property: AR fhat pece and parcal af immavable propary Premisas af Flot No
360 After K.JP. Block Mo, ZMVIED) acmeasuring 40,15 sq. mirs., Le. 28.00 3. vard, Alongeith
Proportionate Undiviced Share in Bead & CO0F admessuring 22.01 sq. mirs,, "RAMERISHMA
RESIDENCY-1" developad upan fand stualed in Skate: Gujaral, Disnel Surak Sub Disticl & Taluka
Bardoli, Mole: Mota, beadng Block Mo, 230, 231, 232, 233, 234, 235, 236, 238, 240, 241, 245 246,
After 8malgamatian new Black Mo 230 admesswring Hactara -Are 2-70-13 50 mirs.. For Residential
Purpase, KA land Palkes, Boundad as under; karth: Ad. Plal Ko 361, Saulh: Adj. Plol No.355, East
Adj, C.0.R, Wast Adj. Sociely irtemal raad

Date: 03.07.2025
Place: Gujarat

Sdl- [Authorized Officer)
For Indusind Bank Limited,

Date: 03.07.2025 Seli- (Authorized OMicer)
| Place: Surat For Indusind Bank Limited,

INDUSIND BANK LIMITED

Registered Office; 2401, Gen. Thimmayya Road (Cantonment), Pune-411 001
Consumer Finance Division: New Mo.34,G.N Chefty Road, T.Magar, Chennai-60017
S1ate office address - Indugind Bank, 3rd Floor, Buginess Empine-5,1/5 Jagnath Plof
Corner,Yagnik Road, Opp REC Collage, Rajkot-260001

INDUSIND BANK LIMITED

Registered Office: 2401, Gen. Thimmayya Road {Cantonment], Pune -411 001,
Consumer Finance Division; New No. 34, G.N. Chetty Road, T. Nagar, Chennai - 600 0117
State office: Indusind Bank, 3rd Floor, Business Empire-5, 1/5 Jagnath Plot Corner,
‘fagnik Road, Opp RKC Collage, Rajkot-360001

POSSESSION NOTICE
{Under Rule 8{1) of Security Interest {Enforcement) Rules, 2002}

Whereas The underskined being the Authonzed officer of M's bndising Bank L under the
Secunilizabion and Becorsifuchon of Finanoal Assals and Erfancement of Sacunly Inanas] Acl
2002 herainafter fe =30 A4 and in exercese af the Pawens conferred undar Seclion13(12) raad
with Rule 9 of tha Security Inerarest (Enforcament) Rulas, 2002 (harainafter the sail Rules) has
izsad demand notice o the helow menbianed Borrowen'Guarantors o repay the amount with
fldays fromane date af receiptof the said natice,

The barowens) bavig falled bo mpay the said ameun with Sihar irserest within e sakl perod |
e is herebry given o the Borrowers in parficutar and 1o fhe public in gerers thal the undersgred
has laken symbolic possassion of the property dascnbed harsin below in axercse of powars
condarad on him undsar Section 13[4} of tha said Act raad with Fule 8 of the said Fules on this date
mentianed againgt the rame of tha Bomowars/Guaraniors Any dealngs with the said properties shal
be subsect to the prior charge of Mis Indusind Bank Lid., for the amourts mentioned against the
bormowers @nd incidental expendes cost, charges and Inberest hareon. Tha bormowens aflention &
inviad 1o Proviskong ol Sub-SectoniBhal sec 13.of (he Aot in respect of Sha Smeavaiabls o redeam
lha sacurad assats

POSSESSION NOTICE
(Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002)

Whereas, e undersigned being the Authorzed: Officer of Mis, Indusing Bank L., under 1he
Sacurtizabion and Retonstuchon ol Francial Assals and Enlercament of Securily Inlaras| Ack,
2002 (herzinafiar the sad Act) and in exercise of powers conferned under Section 13 (12) read with
Rule 9 of i Sacunily imaeres] (Enforcamesl) Fules 2002 (herainaller e said Rules) has issued
demiand Miolics $a the below memtioned Bareawersd Guaraniors $o repay the smound within 60 days
froen the: date of receipt of the ssid nofice

The bormower(s) hawing failad o repay the == amoant with furiber inkerest wilhin tha said peniod
natics is hensby given o the Bormowers in particular and o the pubkc in general that the undersigned
has takan gymbole possesson of the propany describad heren balow in exerces of powers
conferred an him under Saction 1304) of the said A read with Rulz 8 of the s2id Rules an this date
menfioned aganst the Mames of the Borrowers | Guarantoes, Any dealngs il the said propertes
shalba subpac lothe prior charpe of Mis. Indusind Bank Lid , Tor tha amaounts mentianed aganst the
borawers and incidental espenses, coat, charmes and inlerest themean, The Bormowers attention i
it lied o Prondsions of Sub-section (8) of Sec.13 of tha &, in respedt of the frme avalabie [oredeem
fhe secured assals,

5, Mame of Borrower |Guarantar, Demand Outstanding
No Loan Agreement No _ Notice Date Amount
Possession Dale

4. | Bomower: MR. MAHESHEHA] H.M.2025 | Rs. 128677338/ Rupaes
RAMANEHAI DAKMOR Possession | Twelva Lakhs Erghty Six
S0 RAMANEHAI DAMOR Date Thousand Seven Hingred
Co-Barrower: MRS, TULSIBEN 03.07 2025 | and Seventy Three and Thity
MAHESHBHA] M OR Six Pabse Only}
Agreement Mo GE305284M Daled an 30,0 2025
20112023

5. Name of Borrower [Guarantor, Dermand Outstanding
No Loan Agreamant No Notice Date Amount
Possession Date |

1. | Bormower: 1. MR. DHAVAL SATHALIYA 0082025 | Rs 16,02, 050 46/ -
S0 ASHOK BHAI —— [Rupess Sixtesn Lakh
Co-bomawer; Possession | 1 ihouesnd fity and
2 MRS, RAMABEN ASHOKBHAI SATHALIVAWNG | Date 1o o rce Oy
ASHOK BHAI SATHALIYA DO EEE | ag on 0012028 And
3. MR, ASHOHEHA] BACHUBHA| SATHALIYA furiher inlarasi
Loan Agreement No. GRRIS3I5TM Dated thersam,
004,201

Description of ihe property: &l that Fiece and parcal of immaovable proparty bearing Plot Mo, 53
admessuning 45,15 50, yards, s per K. P Block Mo, 458753, admessuring 40 26 2q.mis,, Along with
undivided shara share admeasaning 29,16 sg.mis., n tha land of Road & C.OP. in "Radhe Vila",
Sitizated on B ron-agricubune [and bearing Reverne Sunvey Mo, 515, 51603, Ol Block Mo, 41, After
Ra - survay Block Ma. 46, edmeszuring 1-87-50 spmis, Pald 13459 sq.umis, of Moje Village:-
Hakihary, Sub-Disirict & Takika: Kamrej, District: Sural, which |5 bounced 33 under- East Adj.
Socely Internal Road, West- Adj. Flot Mo 72, North-Adj. Fliof Mo, 54, South-Ad] Plat No 52

Description of the Mortgaged Property: Residential Fropery being a house consinicted on land
admezsunng area 36.72 Sg. Mis. of Plot Ko, 84 of Sheee Ghansiyam Vatka® of Gty survay Mo,
1780786 alward no. 18al TPS no. 15 {Rajiol), FP Ma, 1178 of OF no. 11 of Reverue Suney No. 585
Paiki 3ol Ragkot, Taluke RAJKOT, Dist, Rajkot. Bounsed by:- East Boad, West; Plot N, 75, Morth;
PietHo 83, South; Plot Mo 85,

Date: 03.07 2025 Sdi- (Authorized Officer)
Place: Surat For Indusind Bank Limitad,

Date: 03.07.2025
Place: Rajkot

Far indusind Bank Limited,
(Authorized Officer)

INDUSIND BANK LIMITED

Registered Office: 2401, Gen. Thimmayya Road (Cantonment), Pune <411 001.
Consumer Finance Division: New No. 34, G.N. Chetty Road, T. Nagar, Chennai - 600 017
State ofice: indusind Bank 3rd Floor, Business Empire-5,1/5 Jagnath Piot Comar,

Yagnik Roac. Opp RKC Collage Rajkot-360001

POSSESSION NOTICE
(Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002)

Wrarsas, 9 undanigned being the Authorimed Officer of M. indusind Bank Lid., under fha
Securfiizstion anc Recorstruction of Financial Assets and Erforcament of Security Inberest Act,
002 (Mersirafior e sakd At and in sxercise of powens corfersd urder Secton 13 (12) read with
Ruw § of e Securty Inberest |Erdonssrnant] Rules, 2007 (hersnafier he s Fulss| has msusd
gernare Molice lo e below mendonad Borrosens Guaririons io repay e amount within 80 doys
Ircm el of recaipt of i said nolics

T borowar(s] Faving faded fo repay T said amouni wilh further inlerest withn the said penod,
rodce & fereby given i Ta Borrowars in parkicular and o B public in gererl thal (s undersigned

ADALAJ Branch

.:Iﬁ.:r.‘]'.ir :.r-‘l. Uvilovs Bk

ANNEXURE XXV
Final Reminder cum auction letter for Agriculture Gold loans

Branch : ADALAJ Date : 17.06.2025
Srifamt Shavin Girish Kumar Kothari
146 4-8 Sanidhya ATPLAdala), Gandhinagar Pin- 332421, Maob. : 8624683468
Dear SirMdadam,

Sub; Gold Loan Alc No 136326540000250 for Rs 4100000/
This has reference to subject Gold Loan account with our Bank for an amount of
Rs. 41,000 availed by you.

Please refar to our letter dabed 13-05-2025 & 21-05-2025 advising you to mainizn
adequala manginfreguiarize your captioned loan accoun,

Yol have executed the folivwng docurments;

Application curm Letter of Pledge for Adveanes against Gold Ornaments

All ohear craditars may submit fhe claims with proafin person, by postar by elecinanic maans,
| Bubmissianof [3a ormigleading proods of claim shall liract penaias,

Dale-lH 07.2025
F‘Iar.'.u- Deathi

Sdi- CA Bikarl Lal Chakravarti, |
Interim Resolution Professional |
Im the Matter of Tensile Steal Limited, |

IBBI Reg. No.. IBEVIFA-DOZ/P-NI08E32019-202012774 |

AFA Valid upto 31. 111&15

O SBI

wany of this public notice.

STATE BANK OF INDIA

Stressed Assets Management Branch, dth Floor, Old LHO Bullding, Laldarwajs, Bhadra, Ahmedabad-380001
079-265807T05 | 079-26581081 E-mail: taambzamb.ahmidisbi co.in. sbi.0419%Esbi.co.in

DEMAND NOTICE

Maotice uls 13(2) of Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002
Anotice iz hereby given thal the Borrower Kahaan Motors Pt Ltd, have defaulted in the repayment of principal and inferest of the
ioans facilities obtained by them from the Bank and the Ioans have been classified as Non-Performing Assets (NPA), The notices
were issued o Borrower and its Guarantors under-Section 342} of Securitization and Reconsinuction of Financial Assets and
Enforcement of Security Interest Act 2002 on their Iast known addresses, but notice wsued io the one of the Guarantor Shn Parih
Krishinakumar Barot (Guaranior Kahaan Motors Fvi Lid) has been retumed unserved and as such Guarantor is hereby informed by

Narth : Flat Mo, C-1401, South: Margintand of scherme

Morth: Flai No. C-1404, South: Margin land of scheme

North: Margin land of scheme, South; Flat lo, C-1403

Sr MName and Address Details of Properties/ Address of Date of | Date of AmoLunt

No.| of the Guarantor Sacured Assets to be Enforced Hotice NP& outstanding

M. |Parth Krishnakumar |1, A those pieces and parcals of Immovabie Rs. 10,80,38,336.18
Barot Property situated at Flat no. DV 1104 (Eleventn | 07062025 25.04.2025)  Rg. Ten crore
20642453, Pratiksha fioar), Block D of Survey no, 19611, 19672, 19613 Eighty lakh Thirty nine
Apartment, Naranpura, | and 19604 TP Scheme number 74, Final Plot Mo, 2+3+4 Sharan Circle | thousand Three
Sola Road, Ahmedabad- | Homes, Chandkheds, Taluks; Satarmati, District Ahmedabad 2 (Vadaj) | pondred Thirty six and
360063, admeasuring 73,00 sq mirs. Owner: Parth K Barct East: FlatNo. DITIDY, | 5 o wero o anly}

West : Marginland of scheme, North: Margin land of scheme, South: Flat Mo, 0V1103 as on 06,06, 2025 with

2. All thosa pecas and parcels of Immovable Property silusted at Flat no. G 1401 (Fourteenth floor), Block farthar Iniscast and

C oof Swurvey no. 1961, 19682, 19673 and 18614 TP Scheme number 74, Sharan Circle Homes, | sdental cha

Chandkheda, Taluka; Sabarmall, Districk: Ahmedabad 2 (Vadaj} admeasuring 65.54 sq mbrs, Ownar, o el

Parth K Barot East : Flat No. B-1404, West : Flat Mo. C-1404, North: Margin land of scheme, South : Flat | @XPenses and penal

Ma. C-1402 Imberest thereon.

| 3. All those pieces and parcals of bmmovable Property situated at Flat no. &7 1402 (Fourieenth Noor), Block G of Survey no. 15611,
196/2, 19603 and 19674 TP Scheme number 74, Final Plot Mo, 2¢3+4, Sharan Cirde Homes, Chandkheda. Taluka: Sabarmat,
District: Ahmedabad 2 (Vada)) admeasuring 65.75 55 mirs. Cwner: Parth K Barof East; Flal No. B-1403, Wast: Flat No. C-1403,

4, All those piacas and parcals of Immovable Properdy stusled al Flat no, C7 1403 (Foureenth Nloor), Block © of Survay no. 1561,
19802 19603 and 196/4 TP Scheme number 74, Final Plol Mo, 2+3+4, Sharan Cirde Homes, Chandkbeda, Taluka: Sabarmati,
District: Ahmedabad 2 (Vada)) admeasuring 65.75 sg mirs, Owner: Parth K Barol East : Flal No. C-1402, West: Fial No. 0-1402,

5. All those pieces and parcels of Immovable Property situated at Flat no, CF 1404 [Foureenth floor), Block © of Survey no. 1961,
1962, 19603 and 1864 TP Scheme number 74, Fingl Plot Mo, 2+3+4  Sharan Circle Homes, Chandkbeda, Taluks, Sabarmati,
Disirict: Ahmedabad 2 Madaj) admeasuring §5.54 59 mirs, Cwner: Parth K Barot East; Flat No, C-1401, West: Flat No. D-1407,

Datm
Place

0407, 2025,
¢ Ahmedabad

The steps are baing taken for substiluled service of nolice. The above Guaranior is hereby callad upon to make paymeant of
oulstanding amaunt within 60 days from the dale of publication of this natice, failing which furthar slaps will be laken after
expiry of 60 days from tha date of this nolice under sub-section (4] of Section 13 of Securitisation and Reconstruction of
Financial Assals and Enforcament of Security interast Act, 2002.

The attention is invited to provisions of sub-section (B) of section 13 of

the SARFAES! Act, in respect of time available, to redeem the secured assels.

Sdi- Authorized Officer,
For State Bank of India, SAMB,

Bhavnagar Main Branch :
Amba Chowk, P.B. Na. 37,
Bhavnagar - 364 (01

5 BOI X

APPENDIX-IV [See Rule 8/1)) POSSESSION NOTICE (For Immovable Property)

Whereas The undersigned being the Auihorised Officer of the Bank of India
under the Securitisation and Reconstruction of Financial Assats and Enforcement of
Secunity Interest Act, 2002 and in exercise of powers conferred under Section 13{12)
read with rule 3 of ihe Secunly Interest [Enforcament) Rules, 2002 issued a Demand
Molics Dated 22.04,2025 calling upon the Borroweris Mr, Labhubhai Laxmanbhai
Sonani and Mrs. Vimlaben Labhubhai Senani to repay the amount mentonad in the
nobice being Rs. 40,56 328(- (Rupees Forty Lakh Fifty Six Thousand Three
Hundred Twenty Eight) within 80 days from the date of recsipl of the sad nolics.

The Borrower having faiied fo repay the amount, notice i hereby given fo the
Bormower and fhe Public in general thal the undersigned has taken Symbolic
Possession of ihe properiy described herein below in exercise of powers conderred on
him under sub-section (4) of saction 13 of Act read with rule 8 of the Security Interast
Enforcement) Rules, 2002 on ths the 3nd day of July of the year 2025.

The Bomrower in particular and the publicin generalis hereby cauboned nofio deal
with the property and any dealings wilh the propery will be subject fo the chargs of the
Bank of India foran amount Rs, 40,56, 328{- and mierest thereon,

The Borrower's attention is invited to provisions of sub-section (3] of sechion 13 of
the Act, m respect of ime avadable, toredeem the secured assets.

Description of the Immovable Proparty

Plot No. 5 & 6, R 5 Mo, 275, Admeasuring Tolal Plot Area 358,35 Sq. Meter and
Constructed Area 227.99 Sq. Metar, Ashvamegh Society, Rajwadi Area. Paltana,
Distrct Bhavnagar, Gujarat - 364 270, Owned by Mr. Labhubhai Laxmanbhai Sonani
& Mrs. Vimlaben Labhubhai Sonani, Vide Sale Deed No. 2459 Dated 14.08 2023,
The said Property is Bounded as under ;

East : Land of Survey No. 11311 North : 7.50 Meter Wide Road

West: Plot Mo 7 &6 South : 6.00 Meter Wide Road

Date : 03.07.2025, Chief Manager,
Pizce : Palitana, Bhavnagar Bank of India

#m 3w m Khatodara Specialised S.M.E. Branch : First Flooe,
Aajhans Comglex, B's, Mirmal Hospital, Ring Aoad,

Bank of Baroda | gyr, Guiarat - 395002, Phome Ne. 0251 - 2310637,

P ﬂ Ss E SS | n N N UTI l: E LFor immssvable Froperiy)

Whereas, The urderssgnied being the Authonized Officar of the Bank of Baroda under
the Securitsation and Reconstruction of Fnancial Assels and Enforcement of Security
fterest Act, 2002 (54 of 2002) and in exarcise of powers corferred under Section 13(12)
resad with neta 3 of the Security Interest (Enforcamentf Aules, 2002 issued a Demand Notice
dited 21.08.2025 cafing upon the barroweer Mr. Bambadan Badalu (Borrower), Mrs,
Jagrani Devi (Co-Borrower] o repay the amount mentioned in the notice being Rs.
25,25,783.73 53 on 10.04.2025 + un applied interast thara on + Legad & other Expansas
warihin B0 divys from the dede of recespi of the said notica,

The Barowers bawing failed to repay the amount, notice =5 hereby given 1o the
Borrowears end the public in general that the undersigned has taken Symbolic Possession of
tha properly described hersin below m exercize of powers confarmad on him undar sub-
sochion [4) of section 13 of Act read with nule B of the Secunty Interest [Enforcemant) Rules,
20032 anthis the 3ed day af July of the year 2025,

Tha Borroswar in particidar and the pubSc in general is harety cautioned not 1o dead with
tha progecty and any dealngs with the property will ba subject to the charge of Bank of
Baroda, Khatodra Specialised 5. M.E. Branch for an amount of Rs, 25.25,793.73 as on
19,04 20F5 + un apalied imterest there o0 + Legal & niher Expenses

Tha Bomrower's attention is inwited to provissons of sub-sectsan (8) of section 13 of the
Act, inrespect of time available, toredesm the socured assets

DESCRIPTION OF THE IMMOVABLE PROPERTY

A8 that Piece and Parced of Property Besring Plot Mo, 39 [New Ciy Smvey Mo,
MAME2AS39) of the Society Knowmn as "Rahi Marvellous Villa® of which the plat area 40,18
Sn. Mis. and the undivided proportionate shara in land of the society Road & Cop Adm.
20.85 Sq. Mis,, Constiuting of the non - Agncufiire Land Beanng Aevenue Survey No
4781, Block Mo, 462, Allotted Yide City Survey Reg Mo, NAMGZA, sdmeasunng
11533.33 5q. Mis. and atter plot validation admeasuring 6519.9% 5g. Mts., Sheet No.
WNAS3 of Ward: Bonand (M.AL), City Survey Office: Sweal-3 at Vilage : Bonand, Sub Dist.
Chanyasi, Dist. Surat, Beloning to Mr, Rambadan Badalu and Mrs. Jagrani Devi, Bounded by
- North : Plot Ma. 38, Sowth : Plot #a. 40, East: Society Road, West : Plot Mo, 54.

Date : 03072025, Place ; Surat Auathorized Dificer, Bank of Enrnd;

APPENIAX IV [See ruba Bi1)|

APPENDIX -IV-A - E-AUCTION-PUBLIC SALE NOTICE of IMMOVAEBLE PROFPERTY/IES

) pnb Housing [ 0T

Erar k1 Baat Rog. Off=

SALE NOTICE FOR SALE OF IMMOVEABLE ABSETS UNDER THE SECURITISATION AND RECONSTRU
NT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISD TO RULE &
% Floor, Antriksh Eh.:u'-:n 22 Hasturba Gandhi H.:rg Hew Delhi-1100G1, Pho

10M OF FINARCIAL lh':E'l'

has takar wymbolic posssssion of e propery described hevein below in oworcma of powen
confiermed on him unde Secicn 13(4) of the said Act read with Aule § of the said Fuses on this dale
mentioned against e Narmes of the Borrowan | Cuarardors. Any dealings weh the said propertios
shal be subject o e prior charge of M. Indusind Bank Lid., for the amounts menBioned against i
borrowan and incidertal axpenses, cost, changes and intaresd hamcn. The Bomowen afiartion
rreed] i Provisions of Sub-sscion (8) of Sec. 1 Jof iheAct, i respect ol th ime svilabls i redesm

Sanction Letter

AD-DZA

AD-09{M)

DP Note

‘You have acknowledged yaur Eability under the said credil Faclty by vour letier

B.0.VADODARA:331 Tr:ir-:l Flnannuiacnmwx [NaluBhaiCircle, Vadodara Euiral 3gnuu?
B.0.AHMEDABAD:2ZndFloor Partl. MﬂghaHuuse Dpp.KotakBank ithakhaliLawGardenRoad Ellizbridge, Ahmedabad JGujrat-380006

Maotice 18 FIEI'EEI:.I glven 1o the public i general and in partcular to the !.II'.‘II"l I:l'ﬂ'a""li:l & guarzntor{s) indicated in Colurmm no-& Enat tha beow described immoyabis Ft'DI:II:lEI"!.' {igaj UEEI’.‘I"iE-I:-d In Ll:lLIIT|I1 no-0

morgagedicharged to the Secured Credilor ibe consinacivePhysical Poss nr.l which has b l'lldki‘l'l desprbed i Cokimn ng=CJ by the aulbanzed 0flicer o uging Finance
l.lm|I%:il.'!‘.:.m:uree-r:‘f| Eradrlm' will ba soid an '|IL§ l-'ss IIlfl-ll ﬁ% I|I:.3.~ and WHATEVER H]EI?E é‘-' igl a5 par she' detzds mentaned balow, -:-m:a |5 harsay [iven to
hnrrt-mr(su'murlgamcn:w Le«lgal Hews, Legal Reprasentative, -'-.uhelhm Ennwn of LInKrown), - Bxecubars), anmlnmlarnn:gj mrcaegu%s'- azgignepds) ol he respeclive borrmwers/
o sirce opouased) a5 the case may be indicated in Column no-A undpr Ause- 846} & 9 'of the Secun 2

ity Imerest Enforcamant Fuies amended 25 on date. For detaded beme and
candiians tf the sale, please refar to tha link proided in WYe PHB Housing Fisence Limided secured nmﬂlm g wehaile |.a. www. pnbhsusing.com.

IFé secured assets - dated 22,09.2023,Union I_iard-im India Adalaj. Now there is due and payable by you W man T O seriplion o Reserve Bl Tt a .
5 Nama of Borower Guarantor, Demang Dutstanding b the barik undar the cradit { loan faclity a sum of Rs 41.000/+ interast as applicable o- f'ﬁ@ . i) Prop origaged Iﬁ?ﬂ&[ﬂ By m"iﬁ m’&t}" e
Mo Loan Agresmant ko Notice Date Ameunt (Rupees Forty One Thousand only) inclusive of interest upto. Despile repeated #115.%51&4 Prinkal Nira] | Re, 46616 | Friysical |Fi: Mo A1 202, Kuber Expression, Opp Kuber]  Ra. Re. [708-25] Re (20070025 72082025 MOT
Poasession Dute requests you have failed and neglected fo pay the said outstanding duss and interest Bhanurihap _rma@mwdm | £33, | Pusses Gy, Waghola Dabhor road. Hatanpur| 23230 | 232,30 18,000 |1z000mn | 2eg, | KON
1| Barroeer. : 1002022 |Ra 1244404 tharsof, NHL/AHM/0122/051943 Aakash Ras . 16883 | Physical 507, 50 F-:||JF||, The rl.e-.l-.','arb::mplre Hr Mutheal  Rs. Re, |25-07-25| Me | 14-07-0025 |24-Dr-2025]  MOT
1. M. Khodatai Patel Sio, Jayaribhal - o | Twalve Lakhw Fory Four] W hersby finally call upon you to pay to the bank the: said sur of Rs 47,201.521-+ Pat  ayaben Pail, 8.0+ ANNECABAD 98-24 | P mmm&'ﬁ""'ﬁ ad, Narua Banegam| 1.808.0 | 160,30 T 1&”&“' T
Hagors Fatal Thousand Four Hundred interest &5 applicable with interest at 9.00 % compounded quarterly'half yearly from N ﬁHMeuE-zs.thza?s Sanfayhinal [ Rs 26465 PhyEical [Shop Mo 6, Swamnarayan, ark 6, Nr, om| RS, | RE. | 20725 e, |21-01- 2] R
Co-barrower: Oate Four And Trirty Thres Paise . Jivaraj ameshbhai Posses- snmmagar Marnl, Ahmedabad, Gmﬁrﬁr 21370 | 213.70 10,000 | 12:00 PM LG | KNIV
3 Mrs. Shilpaban Patsl Wio Knodabhel Patsl 04 07,2025 Oniy) a8 on 10102022 and 21.3.24 (NP Date) tll payment OR amrange to pledge the a:tfa i I:Irl‘lal"r.'ll!'!'ll[ﬁ:! ) Mﬂ-ﬁallﬁl. E 0 - AHHEUHMD ﬂ nu_;“ g |IERANE Fda o i 0 I11 -0k
consultation with the Branch wiihin 15 days from the dake of receipt hereof, failing which *Togather wilh 1he Turibar inMerest 216% p.a. a8 applicabks, incidents! expenses, coat, charges elc. incarred uplo the date of paymenl and;or reahizatien hereal, =+ To the bast knowledge and
Loan Mo GAMGS1TSM Dated
Agresmant furiherinberesi harson, i Bk will ba eorskiaiad i sel e gold crdments ol q Hh the Bank b imlormation of the authorized Ofticer of P8 Hoasing Finance Limited, there are no othor ancumbrances, claims in raspect of abowe mentionad immoyable/secured aseets axcept what i disclosed
H U Mo, L ENCUMBETANOES Caan SWCCRESR PUTCIERA SR Era F En NEp ASET|E IS 3R FEgu BpCnoEnely
noen e will be canséraned i sil ine gold omaments pleaged by you with the ¥ in the Calumn No.-K. Furiser ssch b to be Hmd-'ﬂldeh ful purchaserbidder at his.be d‘.rrulpru%m urchaser(s)bidde ested to independent]
Ihere is no arder restrairing ansar court injunclion FABHFL e autharized Qfscer of PNEHFL rom selling. aSerating andior

following due procedure and approgriale the sale proceeds 1o your koan account by mﬂal-lhc weracity of the mentioned encumbrances. [1.) A5 on date,

fe e

Description of the Mortgaged Property: Al hat pece a parmel of lang and bulging in Naw
Survey No. 4780 (0% Survey No. 717 Paild 82). Piot No. 38, Corstrucion 47,00 Sq. Min. and Margin

lLand 7.75 5q. Mits. and common Land 31,38 Sq. Mis. iolall 55.11 5q. Mis. known &3 Ashox Valia
situsted al Vilage Mani Madl, Taiuk Kad, Dist. Mahesana and bounded by: East- House No. 284,
‘Wesi- imiernal Road, Morth - House Mo 40, Soulh- House Mo, 38 ingether with building constructed
aver the said sie song wih lumiture, fodures and appurisnance thereto

Date: 04.07.2025 For Indusing Bank Limited,
Place: Gujarat (Autharired Officer)

e ©

conducting auction on the date and place a3 mentioned hereundear,
Date of Auction: 25-07-2025
Place of Auction: Union Bank of India, Adalaj Branch
Idertification of jewellery for auction is al 1he sole dscretion of the Bank_Kndly call on
the undersignad for further informeation, if any reguired,
Yours faithfully,
BRANCH MAMAGER

ce e

||ﬁg"‘I clhion al the pleading in the fnag Prdrlu&-"l}n:ﬁh"i pagsed gle il an
FL arsl salisty hemssves il pespects peiar 0 suhimillivg

E"‘Jr‘rl"ﬂalr'lll:lluﬁi'i:l-"lllll-e gaime day ar nol e 1 rfed worki
Fuile 812} of e Beurily - Inenes] {Enforcement) Rules, 2

mardatory periad o 15 da
assisting the Auilmorised oMicer in condutling sabe fhrough am e-Auc
wiww. Bankeauctions. com For Bgﬁlﬂlﬂl‘ﬂm relaled 1o inspection of the pro
LOADHA Toll Fres Ko, - 1800 120 3800, E-Mail: aucionEprbbousing. com, iz

PLAGE :- GUJARAT DATE :- 05.07.2025

Iy or ob

disnirsing of the abave Fmmovable properbes/Secured assels and slatus = mentionsd in solumn no-E 2,) The prospeclive pechaserbidder and imerasied parkiosg l'las.i incependint
Cslded m cokimn fo=K ||||:||,.a-:|||'|
[[HEs Pl el appication fonm o |r'|’|k||'|
Frorrn. | 3.) Pleass nole 1hat intemmns of Fole 903) of e Eeﬂ‘lllhyl- fleresi |:F|1In-r|:E-"uEf'|1:| Fules, 3002 1he r:Il‘F:r S1he purchiaser is kgally bound 1o dé
¥, Thi Sali iy e confirmed in tavour of {hi
E' T|"|P remEining 75% of e 8 sale conssderation amaun has o be deposled by
a-:mnm:adgpmpnmr g8 canfernation lettes and in defaull ol sueh deposit. the authonzed oficer sl farfed the part paymant of sale consideraion amount within 15
ays manticned in e sabe confirmation e znd tha Frﬂ ety socured A34e8 shall be rasokd 55 per e grovisions of Sarfasc fct. (4.) Mye C1 India Private Limiled would be
o lauhqﬂlh Cerporale ofice a1 Flol Mo, 68,
iming the Bid Documents and IDI: amy alher I]Iﬂl'l' ur for registration, yoi have bo co-ardinate with VIVEK
% Bullvorizad Parau-n ol PNEHFL o redar 1o waa.

18l lirmited (o {he tille of e documents of he lille pertanemg theeels available wigh the
fi:l1:sj The |:|I'Jlll‘rl:$! I b sign the erens amd condificns of his asction Hk_‘ulg wilh the Bil
1k 25% al e armount of a2l price, (inclutie of
1 e rasditoe i acGordansa Wil

eri%) only afier receapt of 25% of the sala preca
Troen the dalg o

he gurchaser weithin 15 days
5 Tram the date ol F:-:|'I|I' K]
3" Floor, Seclar 44, Gurgaen, Haryana 122003 Websile -

Ehousi
S0/-AUTHOD IED OFFIGER, PNE HOUSING FINANCE LIMITED

00 O

epaper.financialexpress.com

Ahmedabad

o0 ©



FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF TENSILE STEEL LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Tensile Steel Limited
2. | Date of incorporation of corporate debtor 28.11.1960
3. | Authority under which corporate debtor is | Registrar of Companies, Ahmedabad
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U99999GJ1960PLC001006
Identification No. of corporate debtor
5. | Address of the registered office and principal office | Hirabag, Vishwamitri Rd., Baroda,
(if any) of corporate debtor Gujarat-390009
6. | Insolvency commencement date in respect of | 03.07.2025
corporate debtor
7. | Estimated date of closure of insolvency resolution | 30.12.2025
process
8. | Name and registration number of the insolvency | CA Bihari Lal Chakravarti,
professional acting as interim resolution professional | Reg. No.: IBBI/IPA-002/IP-
N00863/2019-2020/12776
9. Address and e-mail of the interim resolution | D-54, First Floor, Defence Colony, New
professional, as registered with the Board Delhi-110024
Email-
blchakravarti.associates(« gmail.com
10. | Address and e-mail to be used for correspondence | D-54, First Floor, Defence Colony, New
with the interim resolution professional Delhi-110024
cirmp.tensilesteel(« ¢mail.com
11. | Last date for submission of claims 19.07.2025
12. | Classes of creditors, if any, under clause (b) of sub- | NA
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | NA
Authorised Representative of creditors in a class
(Three names for each class)
14. | (a)Relevant Forms and Weblink:
(b) Details of authorized representatives are available | https://ibbi.cov.in/en/home/downloads
at.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Tensile Steel Limited on 03.07.2025.

The creditors of Tensile Steel Limited are hereby called upon to submit their claims with proof on or
before 19th July 2025 to the Interim Resolution Professional at the address mentioned against entry No.
10. The financial creditors shall submit their claims with proof by electronic means only. All other _
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

In the Matter of Tensile Stee
IBBI Reg. No.: IBBI/'IPA-002/IP-N00863/2019-20
AFA Valid upto 31.12.2025
Date-05.07.2025
Place- Delhi



